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Oil  Corporation Limited,. (Marketing
Division).

(f) Forty-seventh Report on Public
Relations and Publicity in  Public
Undertakings.

(9) Fifty-first Report on State Trading
Corporation of India Limited.

MINUTES OF THE SITTINGS OF THE
COMMITTEE ON PUBLIC
UNDERTAKINGS

MISS M. L.M. NAIDU (Andhra Pradesh):
Sir, on behalf of Shri Ra-jendra Pratap Sinha,
I beg to lay on the Table a copy each of the
Minutes of the sittings of the Committee on
Public Undertakings relating to the following
Reports: — ¢
(@ Twenty-fifth Report on Praga Tools
Ltd., (Paras in Section 1V of Audit Report
(Commercial), 1968).

(b) Twenty-sixth Report on Trom-bay
Unit of Fertilizer Corporation of India
(Paras in Section Il of Audit Report
(Commercial), 1968).

() Twenty-seventh Report on
Hindustan Cables Ltd., (Paras in Section Il
of Audit Report (Commercial), 1968).

(d) Forty-second Report on Ma-zagaon
Dock Ltd., Bombay.

(c) Forty-third Report on Sindri Unit of
Fertilizer Corporation of India (Paras in
Section Il of Audit Report (Commercial),
1968).

(f) Forty-fourth Report on Fertilizers
and Chemicals, Travancore, Ltd.

(9) Forty-sixth Report on Indian Drugs
and Pharmaceuticals Ltd.

(h) Forty-Seventh Report on Public
Relations and Publicity in  Public
Undertakings.
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(i) Forty-ninth Report on Industrial
Finance Corporation of India.

(j) Fifty-first Report on State Trading
Corporation of India.

(k) Action ' taken on Reports Nos.
Twenty-second-Twenty-third Twenty-
fourth, Twenty-eighth to Forty-first, Forty-
fifth, Forty-eighth and Fiftieth; and

(1) Procedural and Miscellaneous
Matters.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): The House stands
adjourned till 2 P.M.

The House then adjourned for
lunch at two minutes past one of
the clock.

The House reassembled after lunch at two
of the Clock—THE DePUTY CHAIRMAN in the
Chair.

THE CONSTITUTION (TWENTY-
SECOND AMENDMENT) BILL,
1968—contd.

THE DEPUTY CHAIRMAN:
Mr. Purkayastha.

SHRI M.  PURKAYASTHA
(Assam): Madam Deputy Chairman though
belated, 1 welcome the introduction of this
Bill. This Bill is evidently based on the
statement made by the Government of India
on the 11th September, 1968. | am sorry to
say that this Bill does not offer a permanent
and lasting solution to the problem of Assam.
It only envisages piecemeal solution of the
problem of Assam. It does not mention about
Cachar and Mizo districts, and without
solving the problems of Cachar and Mizo
districts, the problems of Assam cannot be
solved.

The special position of the hill areas in
Assam was recoghised by the Constitution-
framers and so in the
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Constitution there was the Sixth Schedule
which created district councils for six hill
districts of Assam. But the district councils
could not function properly because of lack of
co-operation from the Assam Government.
They did not place adequate funds at the
disposal of the district councils. The Planning
Commission enquired into this allegation
made by the hill leaders and found truth in it
and recommended separate allocation of funds
for the bill areas of Assam. The whole trouble
in Assam is because the rulers of Assam,
majority of whom come from the Assamese-
speaking people, regard only those who speak
Assamese as Assamese and not those who live
in Assam. If the connotation of the term
"Assamese" meant all people living in Assam
and if the Assam Government recognised it,
then there would be no problem of the hill
areas, there would be no problem of Nagaland
and there would be no problem of NEFA.
Nagaland would not have been created, NEFA
would not have separated and now we would
not have to consider the creation of a Sub-
State for the hill areas of Assam.

Madam Deputy Chairman, during the last
few years what we have seen is that the
Assam Government had been paying attention
only to the development of the Assamese-
speaking regions. Three universities were
started and they are in the Assamese-speaking
region. Two medical colleges are there in
Assam and they are in the Assamese-speaking
region. Two engineering colleges, one
agricultural college and one veterinary college
are there, but all of them are in the Assamese-
speaking region, though out of 11 districts, as
m#ny as five are non-Assamese-speaking
regions. So there was the demand by the
APHLC for the creation of a separate Hill
State.

Madam Deputy Chairman, the States
Reorganisation Commission examined the
demand for the creation of a separate Hill
State and recommended against it. They
recommended the maintenance of the multi-
lingual character of Assam. But that
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multi-lingual character was disturbed by the
introduction of the Assam Official Language
Act in 1960. The Act was passed in 1960 and
the All Party Hill Leaders Conference was
born after the passing of that Act, in October
1960. Since then the All Party Hill Leaders
Conference is agitating for the creation of a
separate Hill State. 1 must pay a tribute to the
leadership of the AIll Party Hill Leaders
Conference because though they have
complete hold over the hill people, they have
shown enough patience and prudence, and
they have shown a high sense of patriotism by
responding to the Government of India's call
whenever they asked for patience.

Madam Deputy Chairman, this Bill
envisages the creation of a Sub-State
comprising, whether wholly ot in part, all or
any of the tribal areas of Assam. | would urge
the Home Minister when he brings forward
the Assam Reorganisation Bill—because this
is only an enabling legislation—to bring all
the hill areas of Assam under one Sub-State.
What is envisaged in the statemnet of the
Government of India is that North Cachar and
Mikir hills will be given the option to join the
Sub-State or not to join it. | think this option
should not be there. The Assam Government
is taking advantage of the backwardness and
comparative illiteracy there and they have
demanded that this option should be given to
the Mikii Hills and the North Cachar Hills.
What | say is that all the hill areas should be
brought under one administrates one Sub-
State comprising the Khasi Hills. Garo Hills,
Mikir Hills, North Cachar Hills and Mizo
Hills. In North Cachar and Mizo Hills, they
have got 4 MLAs and the Assam Government,
in their policy of divide and rule, have made
three of them Ministers and the other has been
made Chief Executive Councillor of the Mikir
Hills District Council. And in order that the
Chief Executive Councillor can stay in office,
they have postponed the election of the Mikir
District Council twice. It was due in J 967, but
it was postponed. Again in 1968 it was
postponed. And it may again be postponed
in 1969.
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Madam Deputy Chairman, this Mizo
National Front which is leading the revolt in
the Mizo Hills is the creation of the Assam
Government. To weaken the Mizo Union
which was supporting the Hill State, they gave
all sorts of support to this Mizo National Front
and placed huge funds at their disposal with
which they built up their organisation and
militia, and ultimately they revolted against
the Assam Government and the Union
Government. 1 have said that the All Party
Hill Leaders Conference have a hold over the
people of Mizo Hills and if the Mizo Hills are
brought under the Sub-State, | am sure they
would be able to restore peace and order in the
Mizo Hills. Now what is the situation in the
Mizo Hills today? There is no peace, no
tranquillity, though for the time being there is
no disturbance because the whole district has
been brought under military control all these
three years. Curfew is continuing for more
than three years. The people cannot go out of
their houses between sunset and sun-rise.
What does it mean to the people of the
district? You can well imagine that. Therefore,
I would urge upon the Government of India to
bring the whole of the hill area under one
administration. In this connection, | would
also urge upon the Home Minister to consider
the case of Cachar which is a Bengali-speak-
ing area and which is agitating for its legal aijd
legitimate status in Assam or in the North-East
Frontier.

Madam Deputy Chairman, | may also
mention about the Assam Official Languages
Act. When that Assam Official Languages
Act was passed'— it was an obnoxious
measure—which would enable the Assam
Government to impose Assamese on the
people of Cachar, we sent a representation to
the Government of India, we sent a deputation
to the Prime Minister, the Home Minister and
others, but with no result. Then there was a
movement by the people of Cachar and in that
movement as many as 11 people, including
one girl, died. And then the Home Minister
Shri Shastri intervened and got that clause
deleted from
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the Assam- Official Languages Act. In the
present case also a deputation has gone to the
Prime Minister, the Deputy Prime Minister
and the Home Minister.  Meetings,
processions, conventions, have been held

SHRI SRIMAN PRAFULLA GOSWAMI
(Assam): Madam, on a point of clarification.

SHRI M.
Meetings,
been held...

PURKAYASTHA:

processions, conventions, have

SHRI SRIMAN PRAFULLA GOSWAMI:
Madam, on a point of clarification.

THE DEPUTY CHAIRMAN:
Unless he yields how can you ask?

SHRI SRIMAN PRAFULLA GOSWAMI:
How does the Official Languages Act come in
this?

SHRI M. PURKAYASTHA:
Meetings and conventions have been held and
we have urged the Home Minister to consider
the case of Cachar. But nothing has been
done. It seems the Government is not giving
due attention to it.

THE DEPUTY CHAIRMAN:
You must wind up.

SHRI M. PURKAYASTHA: Just
two minutes, Madam. Let me tell the Home
Minister that if the demand of the people of
Cachar is not considered, then there will be a
movement. 1 am not holding any threat. But I
am only giving expression to the feeling of
the people of Cachar. Madam Deputy
Chairman, a flrovocation to the people of
Cachar has been created when the Gauhati
University declared the introduction of the
regional language at all stages of university
education. The Vice-Chancellor declared that
by the "regional language" they meant
"Assamese”. If Assamese is attempted to be
imposed on Cachar through the back door,
through the university | am sure, the people
of Cachar will not tolerate it. They can
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only impose Assamese on the dead bodies of
the people of Cachar. Assamese will not be
allowed to be introduced either through the
Official Languages Act or through the university.
Therefore, |1 would urge upon the Government
and the Home Minister to consider the case of
Cachar which is a Bengali-speaking area and
for which the States Reorganisation Commission
recommended that Tri-pura, which is
contiguous to Cachar and which also speaks
Bengali, and Cachar should be merged together
and formed into a Commissioner's Division in
Assam. But this was not done. And now if a
Sub-State is created and Cachar is left with
Assam, there will be discontent, there will be
constant agitation . . .

THE DEPUTY CHAIRMAN:
You must wind up now. There are so many
speakers.

SHRI M. PURKAYASTHA: Itis
a vital problem for our district. | shall take
only two minutes.

THE DEPUTY CHAIRMAN: No,
no. You were finishing and now you want two
minutes more.

SHRI M. PURKAYASTHA: | was the first
to speak.

THE DEPUTY CHAIRMAN:
Even if you were the first to speak, you will
not get more.

SHRI M. PURKAYASTHA: |

may just remind the Home Minister that at the
time of partition, the District Congress
Committees of Cachar, Manipur and Tripura,
were under the Bengal Provincial Congress
Committee and immediately after partition
there was a joint move by all these Committees
for the formation of a State Congress
Committee with Tripura, Manipur and Cachar.
Actually in September 1948 a Congress Pro-
vince was created by a resolution of the
Congress Working Committee but due to
opposition from the Assam Government and
the Chief Minister of Assam, that resolution
was rescinded in December 1968. Instead of
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what could be one State in that place we now
find that there is one Union Territory for
Tripura, one for Manipur and Cachar is under
Assam. Mizo is practically under military
administration. The Home Minister stands for
the unification of linguistic areas. He also
arranged for the unification of the Marathi-
speaking areas of Maharashtra and Mysore. He
arranged it in Goa also. | would urge upon the
Home Minister on that basis, on that principle,
that Cachar and Tripura should also be

merged together and formed into one
administrative unit.'

st Wto @t (FAM) ¢ IT-
qarafy wEEan, ™ faw ¥ 49

W AT o g IAEr { FOEA
FAT g1 K e ¥ @W -
sifet & art # e oaew A gfe
HIFE FAT AEAT F



641 The Constitution

(#fr o ot o F7ATT)
I OUEHT GWET B W W1
AEFATHT FT AT ¥ ag wrETH
F1 Whr, AviE W ¥y @i oA fas
amt =@ aar g & 2, afew
e # off FTEY AW S @ Wi
21 dEw & AW ¥ ogvw a7 oA
TEET A AT A o g w=e-
ot & wae g9 aa-fefraae i
WITET I AT FigE Fafzal #r
samz Aqifew 1 9T 7 o AT

& mir F A wmfear ofwg
AT WT A AT YT WTHTH & AEH-
gv W fogane oo & fay we-
AT i Y AT

(GEEE S el

dr Frgw &7 a2 oaw @ faw
F A% 0% ArEER 6 S A7
@ g2z Agl, afew
v wen =E oafgyy ara fEew
WO a8 e & faAsr #gar

[RAJYASABHA]

(Twenty-second Amendment) 642
Bill, 1968

aomr # far w
gavq fFar wman, @ 9 ag fraoa
FV GTEAAT ATH FT U TETE EATE
# 2, gy Aen-men 27§
g g @2, A oA g

q vw W faeaard @
st f& gmmw & wwee & &)
fad w@rédt @l & | aE
¢ ar dar f& s afgaw g
aga A & wer § sy



643 The Constitution

foaw g A @ oam A, A
WA & AL AW F @ Z, W0
wif g §, 91 w1 W #
ST #TE W arTE & gage g, feer
1 AT HEET FT AWE HTAW AT
qHTT AN FT 95| ¥g S ATETH
FT FCHET & IT UGIH FT T FI
FHI & AW THE A9 &1 A9
T # #HS g W7 AW 0 S
FHAT FT 49 T WA ATE HWHAH
¥ 9w FAvqd g § oow qfe
feafa o &1

M g & o @fg @

3
)
#J

Wil a%

T ®WT wdr @ W arm
femr & faa @1 ;e &1 A
g o ad Fwr #@w fafEe f@=
% fordr off ag =gaear &, AfFa drn fa=r

FaAX A Az dgAw g1 wEier
A Fwwre &Y Aifq g, 3w A 7
are sae-gdl feegmma &1 o1 "awEn
g, IEET AW A FC AT |
az wo fafves wa & f& A 3w

qff fggema @1 St mwmenm g,
TETET TATHI W ARTAT gATHD wAT T

[30 APRIL 1969]

(Twenty-second Amendment) 644
Bill. 1968

oF A1g foger H7 3EE ARl
fad st <aeqr & 98 F¥94 F fa7
FAIT IC AL aqTT AT 2, aNr
AT FT T ANET F AQIAH EH
FT qIET |

SHRI SRIMAN PRAhULLA GOSWAMI:
Before | come to the subject proper, Madam, |
must protest against the speech made by Mr.
Pur-kayastha who has been in this House by
virtue of being elected by all the Members of
the Assam Assembly. | would be failing in my
duty if 1 do not protest against his speech
which is not at all in conformity with the Bill
now before us. He has mentioned about the
Language Act; he mentioned certain facts
which are completely false and | feel he
should not have used this august House for
such parochial propaganda when the whole of
Assam needs unity and emotional in-legration.
We all know that Assam is a border State sur-
rounded by hostile countries and in such a
situation we should do everything possible to
preserve the unity and integrity of Assam. Mr.
Purkayas-tha said that in the Language Act for
Cachar Bengali was not provided. But he will
find that in the Language Act we have
provided Bengali for the Cachar district
because it was predominantly dominated by
Bengalees. | assert that the Assam Language
Act is the only scientific and best Act up till
now produced in the whole of India. If any
Member of this House is interested, he can
read it. No doubt before we introduced this
Bill, the late Lai Bahadur Shastri went to
Assam and had discussions with all the parties
and under his leadership and guidance we
evolved a formula with regard to the Assam
Language Act. In every hill district they have
been given freedom to choose their own
language at the district level and at the
Secretariat level Assamese and English is to
continue till it is replaced by Hindi. So there is
no question of imposing Assamese in all the
districts. Therefore Shri Purkayastha has
completely distorted the facts.
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About language riots Mr. Purka-yastha has
mentioned something. He should know that
we the Congressmen risking our lives
combated them and stopped those
disturbances; we visited all the disturbed
areas. The then President of the Assam
Pradesh Congress Committee went to visit
Cachar during those disturbances and he was
about to be killed by the fanatic rioters of
Cachar but somehow he saved his life. At that
time what was Mr. Pur-kayastha doing? Did
he stop those disturbances? Was it not his
duty to do so? The true position is that at that
time there was no Language Act at all. When
a Bill is passed by the Legislature, then only it
becomes an Act.

Now | am a member of the Gauhati
University's Executive Council. So | know the
university affairs better than Mr. Purkayastha
knows. In the university stage also we have
not yet introduced Assamese as the medium of
instruction in the colleges; English is
continuing; we are going slow in the process
of introducing regional languages in the
universities. For this we have been accused by
some sections of the people. Otherwise you
see U.P. and some other States where they
have introduced Hindi and other regional
languages. But in Assam we are still
continuing English. There is a proposal for a
hill university and until and unless that
university is established, we are considering
the inconvenience of all the non-Assamese
people, particularly the hill people. Last time
also Mr. Purkayastha made propaganda in this
House from the point of view of Bengali
alone. As an Indian | stand for all the
languages; that should be our stand.

Now as for the Bill, 1 whole-heartedly
support this Bill. | do not say that this is the
best solution but under the present

circumstances there is no other alternative;
there is maximum agreement and this is
therefore a better solution. | congratulate the
Home Minister for bringing about this sort of
consensus among our people. I will
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be failing in my duty if I do not record my
opinion because it is a historical decision
which affects the future generation. 1 have
been closely associated with the history of
Assam for the last 40 years or so. | must say
that this problem has been made more
complicated by delaying some decision for
about a decade or so by our leaders, both the
State leaders as well as the Central leaders.
Lokpriya Gopi-nath Bardolai was the symbol
of unity; he was going to unify the whole of
Assam but unfortunately he died in 1950 and
could not continue with the process of
unification. He enjoyed the confidence of all
the people including minorities both in the
matter of religion and language and
particularly of the tribal people. Therefore
their language, their customs and their land
were guaranteed and they were finally
provided for in the Constitution in the Sixth
Schedule. And you will find that the Sixth
Schedule does not deal with and provide for
the other hills people or tribal people although
Bihar and Madhya Pradesh are dominated by
more hills people or tribal people when
compared to those in Assam. But that was
necessary at that time— this Sixth Schedule.
And if we had not provided the Sixth
Schedule, probably, with British
encouragement, with the conspiracy of British
Imperialism and other imperialists, this whole
State of Assam would have been created as
another buffer State by the colonial Emperor.
But such a design at that time was thwarted,
and the State of Assam was saved. And by
saving Assam we saved India from disintegra-
tion in that manner. There is no doubt that
much credit is due to the then Chief Minister,
the late Shri Bishnu-ram Medhi. He was a so-
called iron man. But | am sorry to say that he
had a suspicious mind and he had a
conservative outlook. Therefore he could not
carry the minorities and the hill people with
him; he was not liberal towards them.
Somehow it happened like that. It was his
mistake that he even did not entrust the
Portfolio for Tribal Affairs to the care of the
Reverend Nicholsroy, who was then a Minister
in his Congress Cabinet. Then came all these
happenings one after
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another, and they had a long history. Then after
him came the present Chief Minister, Shri
Chaliha. No doubt he is a very good man, but |
must say he also committed many mistakes be-
cause he has an obstinate mind and a
feudalistic strategy, by which he is ruling
Assam. With all that, the minorities and the hill
people were putting up and they were carrying
on smoothly. But it was a wrong and tactless
statement that he made that led to the riot on
the issue of language. He uttered one
sentence in the matter of Assamese language
being made the Official language and it led
to the language riot. Somehow this happened.
As | said, all these happenings have a long
history. 1 do not blame anybody. Another
contributing factor was the indecision of the
Union Government in the matter of satisfying
the reasonable demands of the tribal people.
Our beloved Prime Minister, the late Pandit
Jawaharlal Nehru, seriously felt for the tribal
people and he wanted to introduce the Scottish
pattern. We agreed to the Scottish pattern of
administration with certain modifications on
certain minor points like appointing Ministers,
and others. But, unfortunately, at that time the
decision to introduce the Scottish pattern of
administration was not taken. Had the Scottish
pattern of administration been introduced and
implemented then, probably the All Party Hill
Leaders Conference would also have accepted
it, and the subsequent complicated situation
would not have arisen. | am narrating all this
because at every stage | was closely connected
with the developments as an office-bearer of
the Pradesh Congress Committee, and also |
am a public worker there taking interest in
all movements, of course not in language riots,
and other communal movements. | have
combated the communal and other reactionary
movements risking my life many times. Now,
as | said, the Scottish pattern of administration
did not see the light of the day. Then, after the
late Prime Minister ~ Nehru  Shri Lai
Bahadur Shastri became the Prime Minister
and he appointed the Commission headed by
Shri Pataskar. And the Pataskar Commission
went round the place and
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gave a very commendable report amply
supported by facts stating therein that the hills
people were not exploited and that the Assam
Government had given weightage to the
development of the hills people and also stating
that the development was generally very slow
in Assam and more slow in the hills, which
was a fact.  But that Pataskar Commission
Report also was not considered and agreed to by
the parties concerned. Then came our
present Prime Minister and our Home Minister
made a statement on the 13th of January
suggesting a  federation. Well, that created a
tremendous movement in  Assam. For that |
do not blame the Home Minister; we have to be
also blamed because, when the scheme of a
federation was put to our Chief Minister
Chaliha, he neither rejected it nor accepted it; he
kept mum. Then the Home Minister thought
"Let us go ahead with the scheme." At this
Chief Minister Chaliha was very jubilant. The
Home Minister thought that the solution of a
federation would be a very successful one for
this  complicated problem. As | said, he
announced it on the 13th of January. Unfor-
tunately, he could not consult our
esteemed leader, Shri Fakhruddin Ali Ahmed—
who is now here in the Central Cabinet—who
was very ill then. It was just an announcement
of the scheme of a federation. Nobody bothered
to know about the details of the federation. The
scheme of the federation was just mentioned
and it was said that one or more States might
be associated in that federation. The sort of the
federation envisaged agitated the concerned
people and we rejected it. Our leaders in Assam
fell out over this scheme of federation. With
his obstinate mind and feudalistic strategy our
Chief Minister could not lead the people and
carry them with him in this scheme of
federation. Thus the scheme of federation also
fell through. Then another committee was
appointed, the Asoka Mehta Committee, and |
was also there. That Committee was boycotted
by the All Party Hill Leaders Conference.
So the formula evolved by the Asoka Mehta
Committee also fell through. Then somehow
this formula now embodied in this



649 The Constitution

[Shri Sriman Prafulla Goswami]

Constitution ~ (Amendment)  Bill  was
evolved, to which the APHLC agreed. We
also agreed. And | know that, in Assam,
among the people in the plains and among the
people in the hills there are extremist sections
who are opposed even to the present scheme.
They are small sections of the people and they
are against this scheme. They say that instead
of this scheme it is better that the hill State is
a completely separate State having nothing to
do with the State of Assam. Among the
APHLC people—they are called
moderates now—there is an extremist section
who want a separate hill State. They do not
like even the present scheme. So between
two extremes why we have supported this
scheme? It is because, today, under the
circumstances, | feel we should avert the
vivisection and division of Assam, and we
have stopped it at least for the time being.
Well, it is very easy to break something and to
divide something.  But once you divide it.
once you break it, it cannot be united agajn.
That is why | support this scheme a'nd this
Bill, and at least for the time being we have
kept Assam integrated by creating for the
purpose a sub-State with all the paraphernalia
attached to it. It "is a scheme where all have
been accommodated and we have kept Assam
integrated and safe for the future generation.
It is for the future generation, it is for
posterity to continue to keep it integrated and
safe. | believe that the future generation will
be completely free from chauvanistic
tendencies and free from all language or
communal feelings. The new leadership,
which will care not only for the unity of
Assam, not only for the unity of India but also
care for the whole unity of the human world,
will devolve and depend on the future
generation. | also believe that Assam needs a
new leadership. It cannot be one man's
leadership, because we all belong to the
average class of leaders. In India also, now
our leaders are as we are in Assam. We are
not super-men like the late  lamented
Jawaharlal Nehru whom India gave birth to.
So what we want now is collective leadership
and it should grow on the basis of scienti-
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fic socialism. Unless and until you can educate
the masses in socialism and start the socialistic
movement in right earnest, all these fissiparous
tendencies, the communal feelings and all the
rest of it, and the vested interests in all walks
of life will not end. I believe it is in the
historical process and it is coming. And when
socialism will be entering into the minds of the
people, and when they—the hills people and
the plains people—uwill be feeling the benefits
of socialism, they will all feel as one and all
the banes afflicting the people today will all
vanish. They will forget to think in terms of
Assamese or Bengalis or tribal people. Then
they will all join in throwing the remnants of
imperialism or feudal exploitation or
bourgeoisie exploitation, and all this will be
overthrown. Of course | believe in democratic
socialism. My method may be different but the
ideal is the same. | am not afraid of com-
munism, 1 must say here. Some of my friends
may be, but 1 am not afraid of communism
although | disagree with the  methods
adopted by the Communist Party. | am afraid
of their method of violence. This is a class
struggle and | am not a supporter of the class
struggle, killing people. Through the
democratic process we can have socialism.
This is the problem. And in Assam, | must say
to the Home Minister that he should see that an
efficient leadership is created there and an
efficient Ministry is made to work this scheme.
It will require a very good and efficient
Ministry, not the present Ministry in which
there are  some without any progressive
ideas, and they cannot continue. Therefore a
new leadership which will command the
respect of both the hills and the plains needs to
be created there, more so because this new
sub-State for the hills is going to be formed.
That is why | support this Bill. Once we have
stopped the division among the hills people
and the plains people, as is the case now, it is
for the future generation to continue to
maintain the integrity of Assam and the unity
of Assam comprising the hills people and the
plains people. If they do not want to maintain
this and they want to divide, it is very easy.
Even now it is
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very easy to encourage separatist tendencies
and divisive forces. It is equally easy for the
future generation also if the people do not like
unity and integrity of the State. But if we
divide now, posterity will blame us; the social
forces will blame us. That is why | support
this Bill.

Madam, with these few words | sup-

ort the Bill wholeheartedly, and | ope that the
EPrime Minister and the Home Minister will
give greater attention to Assam's problems.
The frustration must be removed from the
minds of the people, and because of this frus-
tration the wvested interests are creating
communal problems and language problems,
and what not. Therefore, | also request Shri
Mahitosh  Purka-yastha to be a more
progressive man.

THE DEPUTY CHAIRMAN: That
will do.

SHRI SRIMAN PRAFULLA
GOSWAMI: Thank you, Madam.

SHRI K. CHANDRASEKHARAN
(Kerala): Madam, this is an ill-drafted and
misconceived legislation. It appears to be a
measure of political expediency. | do not
think, Madam, that Parliament had considered
previously  the  various Constitution
(Amendment) Bills with such an amount of
reservation in the minds of Members as it is
considering this Bill today. Even the
supporters of this legislation have not thought,
Madam, that this Bill and the provisions there-
of would be able to solve the problem in any
way. A demand has been made rightly or
wrongly—and that has been there for a long
time now—by the hill peoples and their
organisations that there should be a separate
State. | do not think, Madam, that there is a
third way out as it is proposed in this
legislation. Either the hill peoples will have to
contain themselves within the State of Assam
or their demand for a full-fledged State would
have to be conceded. In this state of affairs it
is stated that this measure has received an
element of agreement as between ;hc various
parties and that is the reason why it is being
pursued. Even the Government of India in its
first
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public statement as early as 1967 issued in the
form of a press statement to the public stated
that the hill areas of Assam would be
constituted into a Sub-State within the State of
Assam but in 1968 after the matter had been
reviewed the position became otherwise and
today the demand of the Assam hill peoples is
not being met by the provisions contained in
this Bill firstly because, Madam, the hill areas
of Assam are not proposed to be brought into
the so-called Sub-State. It is only the Garo
Hills and the United Khasi and Jaintia Hills
that are proposed to be brought in. It is stated
that so far as the United Mikir and North
Cachar hills are concerned it is left to them to
join the autonomous State at any future point
of time. Regarding the Mizo Hills it is not at
all brought into the ambit of this Sub-State.
Under such circumstances how can this Bill be
thought to achieve a Sub-State for the hill
areas and the hill peoples of Assam? And this
Sub-State that is conceived within the State of
Assam under the provisions of this Bill is
neither going to be a State nor going to be
something like a local administration. It is
against the very scheme of the Constitution.
The Constitution never thought of a Sub-State
within a State. The proposed Sub-State is
going to have a Legislative Assembly; it is
going to have a Council of Ministers headed
by a Chief Minister but in working practice |
would warn this hon. House with all respect
that the very persons who have accepted the
Sub-State will themselves certainly come and
state with greater voice that what they wanted
to achieve has not been achieved at all because
the Sub-State Assembly in working practice
would be found to be no better than a glorified
Panchayat and the Chief Minister of the Sub-
State would be found to be Jio better than a
glorified President of a Village Panchayat
because only such powers are proposed to be
transferred to the Legislative Assembly and
the Executive headed by the Council of
Ministers and the Chief Minister.
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[Shri K. Chandrasekharan]

It will be seen, Madam, that in working
practice again a lot of administrative
difficulties is bound to arise. The State of

Assam and this Sub-State will have a
common Governor. There area number of
constitutional functions  which  have got to

be discharged by the  Chief Minister of a
particular State. And so far as the State
Governor is concerned there are areas of
discretion within which he himself can act on
his own. Take for example, Madam, the ap-
pointment of Chairman and Members of the
Public Service Commission, the appointment
of the Advocate General, the preparation of
the annual financial statement which has to be
laid before the Assembly, the appointment of
the Judges of the High Court and the Chief
Justice of the High Court. In all these
matters the Governor has to act on the advice
of his Council of Ministers. Take for example,
Madam, a position in which the Chief
Minister of Assam and the Chief Minister of
the Sub-State give varying advices to the
Governor in  regard to these matters; the
Governor will have to act in his discretion,
an area of discretion which the
Constitution does not give him otherwise in
the articles of the Constitution. | submit,
Madam, therefore, that this is going to
create a lot of hitches, complications,
difficulties and resultant confusion in
the administration of Assam and in the
administration of the proposed Sub-State.

In regard to the services. Madam, it is stated
that a large section of the services will be under
the control of the Chief Minister of Assam but
in regard to subordinate services it is stated in
the note, which constituted the background
paper for this legislation on the basis of which
I hope that the statute to be legislated upon by
Parliament in pursuance of this Constitution
(Amendment) Bill would come, that so far as
subordinate services are concerned a section
will be made over to the Sub-State Chief
Minister and the other will be under the
control of the Chief Minister of
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Assam. An officer posted within the Sub-State
particularly at the higher level would be under
the total contrpl of the Chief Minister of Assam
and it may be. Madam, that he may belong to a
different political party. Such complications
which we did not think of at the time the
Constitution was enacted are now causing
difficulties in regard to Centre-State relations
because the Centre is controlled by a particular
political party and in many States there are
Governments of parties other than the party at
the Centre in control of those States' affairs. It
need not be on account of the dual party
functioning within the Sub-State and at the State
level in regard to administration. It may even
be that where the same party is functioning and
is in control of the administration there are
genuine and bona fide differences of opinion
which would lead to an administrative
blockade so far as areas within the Sub-State
are concerned.

Then, this Bill, when implemented would
again cause, so far as the geographical aspect is
concerned, confusion. The Mizo hills are kept
separate and are not to be included within the
autonomous State at all. The United Khasi and
Jaintia hills are -a Sub-State and the United
Mikir and North Cachar hills areas also. There
will be an enclave of the State of Assam within
the Mizo hills, and this enclave again is going to
cause administrative difficulties so far as the
State of Assam and the hill Sub-State are
concerned.

Then, it is stated in the provisions of the
Bill that, although the statute that has to be
enacted iff" pursuance of clauses 2 and 3 of this
Constitution (Amendment) Bill, may contain
provisions which amend or have the effect of
amending the Constitution, such law would not
be treated a$ an amendment under article 368 of
the Constitution. | am aware of the fact that
there are certain specific articles in the
Constitution, as enacted originally, which state
that certain laws can be enacted in pursuance of
that constitutional  provision which may
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contain  apparently or seemingly an
amendment to a provision of the Constitution
but would not be treated as an amendment of
the Constitution under article 368. The articles
of the Constitution in such matters give guide-
lines so far as that amendment is concerned.
Here in clauses 2 and 3 of this Bill there are
absolutely no guide-lines at all. In the working
of the Sub-State of Assam and for the purpose
of providing administrative facilities for the
Sub-State of Assam, various provisions of the
Constitution will have to be amended by
virtue of the statute that has to be enacted in
pursuance of this Constitution (Amendment)
Bill. I put it to you, Madam, that courts are
likely to say that legislation of this type is a
fraud on article 368 of the Constitution.

Then, again, the statute that is proposed to
be passed by Parliament can be passed by a
simple majority of Parliament, but an
amendment of the statute subsequently would
require a two-thirds majority as enjoined by
article 368. The hon. Home Minister stated
during the Select Committee stage that this
was so in view of the fact that the statute that
is going to be enacted is as a result of
consensus and, therefore a simple majority of
Parliament would suffice. | respectfully
submit that this distinction is absolutely
misplaced in view of the fact that article 368
requires a two-thirds majority in respect of a
legislation which is in fact a constitutional
amendment and should be treated as a
constitutional amendment. | submit that the
provisions of this Bill would lead by and by to
greater fissiparous tendencies. The hon. Home
Minister stated that he too thinks that there is a
likelihood of such demands being made, but
he is of the view that such demands may not
have any basis in view of the fact that Assam
has a special status, because of the Sixth
Schedule and particular provisions of the
Constitution itself. May | submit that the Sub-
State that is being formed today in Assam
would by and by lead to such demands
being made in
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And lira Pradesh with regard to Telangana and
Rayalaseema and various other States in this
country? It is tragic that the disintegration of
the country is taking place and fissiparous
tendencies are growing, not in the non-
Congress administered States, but in the
Congress-administered States. What happened
in Madras during Congress rule and what is
happening today in Madras when a non-
Congress Government is in power there? What
is happening in Assam? What is happening in
Maharashtra? What is happening in Andhra
Pradesh and in some of the so-called Congress
States? What is happening in West Bengal?
What is happening in Punjab? What is
happening in Kerala? At least in the States
administered by non-Congress Governments,
there are no fissiparous tendencies, but the
happenings in Maharashtra, the happenings in
Andhra Pradesh and the happenings in Assam
have culminated in a measure of this kind. |
am certain that it would ultimately lead to the
break-up of this country and | warn this House
that, if at all this measure has got to be passed,
it has to be passed with an element of the
greatest reservation as a measure of nothing
else but political expediency.

THE DEPUTY CHAIRMAN: Mr.
Yajee. Everyone up till now has kept to
fifteen minutes. So, please be brief.
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SHRI A. P. CHATTERJEE (West Bengal):
Madam Deputy Chairman, | am supporting
this Bill because it is a step forward, and only
in | hat way | am rendering my support to the
Bill. But then the Bill has got many defects
and many deficiencies, and those defects and
deficiencies also have to be pointed out in
order that the Government, if it so chooses,
may look at those deficiencies and weaknesses
and may find a way to removing them by
bringing forward a Bill or a legislation or even
an amendment of the Constitution with a
greater  purposiveness and a  better
perspective”. Madam Deputy Chairman, | do
not understand, for example, why this State
within a State concept, which is a new concept
in any constitutional law, is being introduced
by this particular Constitution (Amendment)
Bill. As far as the Constitution of India is
concerned, the Constitution has said that India
is a Union of States. 1 do not understand, if
the Constitution says that India is a Union of
States, how can within this Union an
autonomous State be created.

[Tin:  VICE-CHAIRMAN (SHRI RAM NIwAS
MIRDHA) in the Chair.]

It is rather an anomaly, and | only hope that
that anomaly will not render this particular
piece of legislation constitutionally invalid or
constitutionally void. | think the better term
that could have been used to describe these
autonomous areas consisting of the various
hills districts is autonomous region. But in any
case a constitutional impropriety, if | may say
so, has been committed by calling these hills
districts, which are being given certain wider
powers, as an autonomous State within the
State of Assam. | know that this kind of
jugglery with the Constitution—I am again
using a strong word but | cannot but use a
strong word—nhas been made in order to arrive
at a kind of compromise. This compromise, in
spirit, has landed the Government in this
peculiar position that this Government is now
trying to create a State within a State. If the
hill people's demand for greater rights of self-
government were really acceded to as a
legitimate demand by the Government of
India—and I think
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that has been the feeling in this House also
expressed by certain hon. Members there—it
is not understood why the aspirations of the
hill people should not have been granted by
creating a State with all its panoply of powers
as are given to other States within the Indian
Union. Instead, we find that by virtue of an
amendment of the Constitution, what is being
sought to be created is a kind of sub-Stale,
and again that sub-State will not have all the
powers; certain powers may be given to the
Assam Legislative Assembly and certain
other powers will be given only to a limited
extent to the sub-State within the State of
Assam. That is not the way of doing things. |
am constrained to say that this triumvirate
Government of Mr. Morarji Desai, Shrimati
Indira Gandhi and Mr. Chavan cannot do
anything except by stopping half way. Well,
half-way stoppage is always fraught with
grave consequences and great difficulties.
Serious complications may arise if the
Government, even after granting the
legitimate aspirations of the people of the hill
areas in this way, stops half way. That is why
I would suggest and recommend to the
Government that it sees its way in days to
come—and | hope that there will not be many
and long days—to granting full State powers
and full State sovereignly, if | may use the
word 'sovereignty'—because no State is
sovereign within the Indian Union —to these
hill people who are being combined together
to form, at the present moment, what is
nothing but an autonomous region.

Mr. Vice-Chairman, | must also express
another opinion of mine, and that opinion,
that sentiment, has also been expressed by
another hon. Member of this House, Mr.
Purkayastha, coming from Assam. Well, | am
apprehensive thai after this hill region— this
autonomous region which is now called an
autonomous State—is created, there will be
trouble in regard to the Bengali-speaking
areas of Cachar. It is true that we do not want
the Indian Union to be divided and sub-
divided. But then the position in which
Cachar is at the present moment situ-
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ated, that position will be rectified and
remedied if only Cachar is tacked either to
Tripura and made a Union territory—because
then the two Bengali-speaking regions will be
one and united—or some other status is given
to Cachar so that the people of Cachar may
carry on their own internal development, their
own culture, their own linguistic
independence and autonomy in their own way,
without being trammelled and impeded in its
development by the imposition of the
Assamese language upon it. And | am
expressing the apprehension that the situation
in Cachar may head for trouble. 1 am
expressing this apprehension because of this
reason that in the Gauhati University, we find
that the Assamese language is being made the
regional language as far as the State of Assam
is concerned. That will be taking with one
hand what was given to the people of Cachar
some years ago by the other hand, namely, in
the District of Cachar, .Bengali was
recognised as a co-ordinate language—a
language coordinated with Assamese. But if
the Bengali-speaking people in Cachar are
compelled to read Assamese or to study the
various humanities and sciences in Assamese
language at the University of Gauhati, then
that will be imposition of the Assamese
language upon the people of Cachar, an
imposition against which the people of
Cachar fougljt and 11 persons were Killed,;
and only after that in Cachar the Bengali
language was given a status. So, that status
will be taken away if this regional language
business in the University of Gauhati is given
its free play—and it will be given its free
play. Therefore, | am impressing upon the
Government of India that as far as the
problem of Cachar is concerned, that problem
has also to be solved in a statesmanlike spirit.

Cachar is near Tripura. It is almost on the
border of Tripura which is a Union territory.
Tripura is a Bengali-speaking territory.
Cachar is a Bengali-speaking district. If, for
example, the Miki'r Hill region and the
Cachar Hills decide to unite with this
autonomous State which is being created
within the State of Assam, then it should be
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clear to everybody that the link between
Cachar and the rest of Assam will be thinned
and will not be so obvious and so clear as it is
now. In that view of the matter also, it is
better that Cachar is united with Tri-pura and
made a Union territory or that in some other
way Cachar is given such a status that the
people of Cachar may feel that their language
will not be interfered with, that their cultural
development will be free and uninterrupted.

Lastly, so far as this Constitution
(Amendment) Bill is concerned, as far as my
party is concerned, | give support to it because
it is a step forward. It is a significant step;
certainly we have to support it. But these
opinions, these sentiments, which | have
expressed, | hope, will be given proper
weight.

Another thing which I cannot but comment
on—and that has been commented upon by the
hon. Member who spoke a little while ago, Mr.
Chandra-sekharan—is that we do not under-
stand this kind of thing that this Constitution
(Amendment) Bill is being accepted in this
House with a simple majority. But then if an
Act is passed by Parliament in accordance with
this Constitution (Amendment) Bill, an
amendment to that Act, if it is to be passed,
will have to be passed by a two-thirds
majority. Absurdity cannot go further. As far
as the Constitution (Amendment) Bill is
concerned, you pass it with a simple majority.
But if you have to pass any amendment to the
Act which is the creation of this Bill, that
amendment has to be passed by a two-thirds
majority. | think that this also has to be looked
into. Because this bill is a significant step
forward, we do not want to cause obstruction
to the passing of the Bill; otherwise, perhaps |
would have come forward with an amendment
to this particular provision of the Bill wherein
it is said that the Act which will be passed
pursuant to this Bill can be amended only by a
two-thirds majority. But 1 will ask the
Government to
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see whether they can accept this amendment
which 1 am proposing. Of course, | have not
got the amendment in so many words. But the
Government can look into it and see whether
this part of it can be deleted and instead of a
two-thirds majority, if the words 'simple
majority' can be put in there. If they can be put
in there, this Bill will still be a better step
forward.

I support this Bill.

SHRI BAHARUL ISLAM (Assam): Mr.
Vice-Chairman, | thank you very much for
giving me a few minutes. | had no mind to
speak but a few speeches made by some of
my hon. friends, | am afraid, have created a
wrong impression in the House and 1 will Try
my utmost to dispel some of it, if | can.

The point before us was whether we should
support the measure brought forward by the
Home Ministry, namely, the Constitution
(Twentysecond Amendment) Bill for the
reorganisation of Assam. Under the present
Constitution, Parliament has no power to
create a State within a State, and to give that
power, the Home Minister has brought this
Bill forward. Now, what is the reason why this
legislation has been brought forward? The
reason is that some of the hill people of Assam
were crying for a long time that they should
have a separate State and their alleged
grievances were that some injustices were
done to them by the Assam Government.
Therefore, unless and until they have their own
State they could not develop their districts and,
therefore, they wanted a separate hill State.
Naturally, amongst themselves some of them
were not in favour of it. For example, Shri E.
M. Sangma, an hon. Member of this House
and a member of the Select Committee is not
in favour of a separate State for the hill people.
But some of our hon. friends were also saying
that this is not the best solution possible. |
admit that this is not the best possible solution.
But in the absence of a better solution
available, this is the best solution in the
present circumstances. And, therefore, some of
the Assam people".
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e.g., the extremist  sections, do not accept

this solution.

Similarly, all the hill people, though the
majority of them accept this solution, do not
accept this solution. Taking an overall picture
of the State, however, most of the people in
Assam, including the Government of Assam,
accept this solution. Therefore, 1 say that in
the absence of a better solution this is the best
solution. And therefore, the Home Minister
was pleased to make an announcement that
Oil the basis of this consensus of opinion the
Reorganisation of Assam Bill will be
introduced in Parliament.

One of my hon. friends, Mr. Pur-kayastha,
said that the Assam Languages Act was
responsible for the 1960 riots. These are
unpleasant things and 1 think these matters are
irrelevant also in the present context. Whether
Mr. Purkayastha was correct or not, | invite
the attention of the hon. Members to the
Assam Languages Act itself. The Assam
Languages Act provides for three languages.
Although there could have been one regional
language, namely, the language of the
maximum number of people in the State of
Assam, Assamese—Assam is a peculiar
problem State, because Assam has as many
languages as India has, because Assam has as
many races as India has, because Assam has as
many religions as India has—Assam had to
have a peculiar Languages Act. And,
therefore, this Act provides for three
languages, namely, English, because the Hill
people cannot do with any other language.
Bengali, because the people of Cachar and
some others cannot accept any other language
than Bengali and, naturally, it also provides
for Assamese.

It was made out by some that because the
Assam Government was responsible for this
situation the hill people coulcf not pull on
with this Government of Assam. Therefore,
they came out with the demand for a separate
hill Stale. This is not correct.

1 will draw the attention of the hon
Members to the Pataskar Commission |
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itself. It has given a categorical answer to this.
It said that the Government of Assam spent
more money for the hill people than for the
plains people themselves, that the per capita
expenditure for the hill people was higher than
the expenditure for the plains people. It is a
complete lie that any government, whether it
was Mehdi Government or the Chaliha
Government or anybody, was discriminating
against the hill people. On the contrary, it can
be said that if they discriminated at all they
discriminated more in favour of the hill people
themselves. But that was not the point was

that these hill people have political
aspirations. They think that unless they have
their own Government, unless they

themselves bring forward measures they
cannot develop themselves. That is the thing.
It is more psychological than otherwise. And.
therefore, unless this aspect of their aspiration
was satisfied, they said, they could not pull
on.

Mr. Sangma in his note of dissent says that
all the hill people are also not of the same
standard. For example, the Garos are more
backward educationally and economically
than the Khasis and, therefore, they could not
pull on with the Khasis who are more advanc-
ed. He has given his reasons and he is correct
also. Therefore, he suggested, instead of
having only one hill State, let there be as
many hill States as there are hill districts.
Then there would not be so much bitterness.
But this is not feasible. For the two major hill
districts, namely Garo and Khasi, the Home
Ministry at the beginning wanted to have a
hill State. Option was given to two other
States, namely Mikir and North Cachar Hills.
It was also said that to a large extent the ex-
Chief Minister, Mr. Mehdi, who is not a
Member of this House, and Mr. Chaliha were
responsible for the present state of affairs. But
may | submit to this hon. House that it is not
an easy job to become the Chief Minister of
the State of Assam. Possibly it may be said
that it is easier to be the Prime Minister of
India than to be the Chief Minister of Assam
because Assam is more problematic than
India.
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As | have already said, it has more races,
languages and religions and so many other
heterogeneous elements than India has.
Therefore, A, B or C, whosoever becomes the
Chief Minister of Assam, cannot claim that he
will be more successful. It is difficult. What |
say is that every Chief Minister of Assam,
every Government of Assam, was trying its
level best to do full justice to the hill people.
And, therefore, | submit, Sir, that neither the
Government of Assam nor the people of
Assam are responsible for these so-called
grievances of the people of the hills. It is the
British Government which was responsible
because during the British limes they did not
allow the plains people to enter the hill
districts. They did not allow the Nagas to meet
others, they were kept separate.

Sir, as the Nagas had a separate State from
Assam, we are not even now allowed to go to
N.E.F.A. and though the lingua franca of the
N.E.F.A. people is Assamese they do not
know us and we do not know them till this
day. They were separated from the people of
Assam by the British. The hill people were
kept completely aloof from the plains people.
Therefore, mutal suspicions grow. We do not
know each other as fully as a U.P. man knows
an Assamese man or a Bihari man knows a
Gujarati. But crying over the past will not
help us much. Now it is our duty to see how
best we can maintain friendship and goodwill
with the hill people, and until and unless we
have friendship and goodwill with these
people we cannot remain united. Assam is a
frontier State and two enemy countries are
beside us, namely, China and Pakistan.
Therefore, unless and until the hill people of
Assam are emotionally with us we c;innot
have a very strong frontier. With these words |
conclude.

SHRI BHUPESH GUPTA: Mr.
Vice-Chairman, | rise to generally extend my
support to this Constitution (Amendment)
Bill. But much remains to be seen when the
legislation envi-
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saged by this Bill is brought before the House.
However, we have got the outlines of the
proposed legislation to give effect to the
decisions of tins Constitution (Amendment)
Bill.

Only last week-end the Congress President,
Mr. Nijalingappa, was assailing the
formation of linguistic-States in the country.
In fact, he went to the length of demanding
the breakup of the linguistic States and forma-
tion of new States on, what he called, certain
administrative basis . ..

SHRI A. P.
Economic basis.

JAIN (Uttar Pradesh):

SHRI BHUPESH GUPTA: Anyhow. 1
agree it is difficult to make what Mr.
Nijalingappa means when he says something
and it is difficult to make out what he says.
However, when the Congress President was
airing such views, the party of which he is the
president, rather the party Government was
sponsoring this  Constitution amendment
measure in the other House which we are
discussing here today. Not only must we stand
by the linguistic reorganisation of the Slates
hut we are faced with the situation when we
have to extend our ideas of democracy and
democratic reorganisation of the States to the
point of creation of autonomous regions or
States, whatever you call it, within a State.
That only shows how isolated the Congress
President is from the mainstream of our
political life. Anyhow the Government has not
taken it very seriously. That is the only re-
deeming feature of the entire situation.

Now, let me come to the substance of the
Bill. The Bill is welcome in the sense that it
empowers  Parliament to create an
autonomous State within a Slate, a new
concept that we are introducing into our
constitutional and political set-up. This
development is undoubtedly a welcome one in
the sense that it conforms to a certain extent to
the urges and aspirations of the people who
want to make their future according to their
own likes without having to face either
suppression  or interference from
outside
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agencies or outside authorities.  Mr. Vice-
Chairman, it is a fact of history that the hill
regions or the hill areas of the State of Assam
have been subjected to all kinds of denials
and have been treated unfairly and unjustly in
many ways by the Congress Government in
Assam. Even the monies that were allocated to
be spent for the well-being of the people there
or for the improvement of those areas, had
not been properly spent and, in fact, had been
squandered away or otherwise misused.
These people had been treated as a kind of
second-class citizens, subjected to plunder by
certain exploiters from outside and
bureaucratic tyranny from the side of the
administration. Naturally, the hills people felt
highly aggrieved and there was growing
resentment all over the hiTl areas of the State
of Assam. The Government, instead of taking
note of the signs on the wall, instead of
paying heed to the urges and aspirations of
those people, sought to silence them by
political fraud and by repression. Even to-day
we have the spectacle of what is happening in
the Mizo Hills. There is open defiance and
revolt on the part of the people there on the
one hand and repression let loose by the
authorities on the other. If the Central
Government had acted in time and
proceeded to reorganise or re-shape the
State of Assam having regard to the realities
of the changing mood of the masses and the
changing political situation, we would not
have perhaps now been faced with a situation
whe the Mizo Hills people have to be kept
outside the ambit of this measure. Now
that does not speak well of the Government
and certainly brings no credit to its
comprehension of problems or to its handling
of our public affairs.

Mr. Vice-Chairman, the Assam Congress
Government initially took the line of
resistance to any suggestion that came from
various political parties in the country fof
reconsidering the question of the status of
Assam or for reviewing the relation of the
hills people or the hill areas with the rest of
Assam, particularly in relation to the Assam
Government. In fact,
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they thought that nothing should be done to
disturb the status quo which undoubtedly was
very helpful to certain exploiters to go to
Assam and exploit not only the hill areas but
also the valley; and that is a well-known fact.
All kinds of slogans were raised by the
extremes on both sides and solution became
difficult or seemed difficult for the time being.
It is a notorious fact of our public life that the
Assam State Government instigated initially
certain agitations against the hill people's
demand, and it was to be seen that when certain
steps were taken by the Centre in order to bring
about an understanding between the hills
people and the plains people, the Assam
Congress and its Government were not in the
least helpful initially. Later on, I am glad,
reason asserted itself and sense dawned upon
them, and to-day we have come to some kind of
an understanding between the hills people and
the Assam Congress and other parties which
function in the plains area. | welcome this
understanding  because problems such as
these have to be solved as far as possible
through mutual discussions, through
consultations and in a peaceful way, always
trying to find out a common voice, a common
approach in the interest of national integration
and in the interest of the wellbeing of the
people. Therefore, | have no hesitation in
extending my support to this measure because
it has received the support of both the hills
people and the plains people and it represents,
broadly speaking, a national consensus m so
far as that region is concerned. And we to-day,
by supporting this measure, are giving it a
solemn national sanction. | hope the measure
will be passed unanimously. 1 cannot
understand the position taken by our friends of
the Swatantra Party or by our friends of the Jan
Sangh.

SHRI PITAMBER DAS (Uttar Pradesh):
Do not bracket them together.

SHRI BHUPESH GUPTA: | won't bracket
them, but Mr. Balraj Madhok is trying not only
to bracket them together, but to enter into a
regular
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wedlock between the two. Now these two
parties, 1 am surprised, are advo-' eating the
status of Union territories for the hill areas. It
seems that they have developed great faith in
Mr. Yeshwantrao Chavan and the zamin-dari
he runs under the style of Union territories.
Well, Mr. Chavan would certainly feel
flattered by the indirect tribute paid to him by
the Swatantra Party and the Jan Singh when
they advocate that the hill areas should be
constituted as appendages of the Union
Government, euphemistically called Union
territories. But they should realise that this
proposal runs counter to all elementary
principles of democracy and certainly it goes
against the very basis on which an agreement
has been arrived at between the hills people
and the plains people, the basis on which the
hills people in particular have been persuaded
to give up their demand for complete
separation from the State of Assam and to
accept this present arrangement, or what we
may call a sub-State within a State. Now this
line of the Jan Sangh and the Swatantra Party, |
venture to say, fits in with their general stand
for what they call strengthening the Centre.
But the very idea of strengthening the Centre is
conceived in a spirit of suppression of the
autonomy of the States, suppression of the
expressions of the people who are living in
conditions of neglect and backwardness as in
the case of the hill people in Assam. Naturally
this can never be acceptable to democratic
thinking—I mean the suggestions made by the
Swatantra Party and the Jan Sangh. | need not
go intol their stand now. It is utterly
reactionary, retrograde, authoritarian, and
certainly pleasing to Mr. Chavan who must
have been feeling very flattered by the
confidence reposed in the Union Government
by the two parties in the Opposition. However,
we know that Mr. Chavan, though a realist...

SHRI LOKANATH MISRA (Oris-sa): Sir,
he does not know what he is talking. The
Swatantra Party has never advocated making
union territories within Assam.
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SHRI BHUPESH GUPTA: I know that. My
friend thinks that I do not know what | am
talking about. But | can say Mr. Misra did not
listen to what his colleague, Prof. Ruthna-
swamy, was saying. Prof. Ruthna-swamy was
pleading, was supporting actually the
proposition of union territories. And | thought
that my friend would at least listen to his
colleague's speech, who sits to his right. Now
1 am not going into that again. Mr. Vice-
Chairman, it should be given a fair trial. |
would not say it should be given a fair trial
only. We must make it a success and it is the
common obligation of all of us to see that
when a Sub-State or whatever you call it, is
created, it becomes acceptable and becomes a
living reality to the people for whom it is
meant. What does it imply? It implies in the
first instance that the ruling classes in Assam
must reconcile to the position when the hills
people should be allowed to carve their future
as they think best uninhibited by interference
from outside or pressures from outside. This is
very very important because it is quite pos-
sible if the Assam Government does not
behave in a proper manner, if it becomes tardy
in matters and also if the Assam Government
tries to create difficulties, the entire scheme of
things will fall through and extremist demands
will come forward. Therefore, it is our
common duty to ensure and we should give a
solemn pledge to that effect that this
rearrangement is being made primarily with a
view to extending justice and the right of self-
expression to the hills people who had been
hitherto denied all these because of certain
wrong policies on the part of the Government
of India and the Government of Assam. | think
it will be necessary for the Government of
Assam, especially the Chief Minister of
Assam, whoever he might be, to understand
that under this measure or under the new
arrangement, they will have to put in, a special
effort to rehabilitate the confidence of the hills
people in the new set-up that is being created
because it is their task to attract the hills
people towards them; otherwise, | am afraid,
things will not work out in the best  possible
way.
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The second point | should like to know in
this connection is this that the Central
Government must render all financial
assistance for the development of the hill
areas. There may be tendencies on the part of
the Centre to deny the needed funds in the
belief that now that they have been given a
Sub-State it might not be necessary for the
Centre to meet all the financial demands
coming from those quarters. That would be a
wrong approach. No State in India, not to
speak of a Sub-State which is being created, is
today viable in the true sense of the term. It is
our moral obligation and our special duty to
help in every possible way generously,
ungrudgingly, the backward areas which are
brought to the light of modern civilisation and
to which new avenues of modern life must be
thrown open, generously and with every
assistance from the Centre. That should be
done. So, | would urge upon the Centre to
cultivate a new mentality while creating a
Sub-State within the State.

As far as the Governor is concerned, he
might get certain special responsibilities of
which we are not quite clear. But there must
not be any tendency on the part of the
Governor of Assam or the Chief Minister of
Assam to exercise what may be called a veto
power or certain restraints on the development
of the hill areas. That again is a very very
important point which | should like the
Government to bear in mind.

As far as Cachar is concerned, | do not
know why this question has been brought in
by my friends of the Congress Party coming
from Cachar. They made a suggestion that
Tripura and Cachar should be formed into one
State or that Cachar should be merged with
Tripura. But have they consulted the people of
Tripura? Besides, have they consulted the
people of the Assam valley? Cachar is a
district of the State of Assam. It is
undoubtedly a problem. But this can be solved
by fighting the Congress policies and | would
ask my friend, Mr. Purkayastha, to come out
of the Congress, if he
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will, and join with the Opposition in the
Assam State Assembly so that we can
together fight for the legitimate demands of
the people of the district of Cachar, whether
in respect of services or in respect of
industries or whatever it is. My friend, Mr.
Purkayastha, is well aware that the Assam
Congress supported this measure and that they
did not make their support conditional upon
the acceptance of Cachar as a separate entity
or any such thing. I do not know why he is be-
coming suddenly a dissident in this matter. |
think he may be well-advised to become a
dissident Congressman at Faridabad instead
of exhibiting his dissidence in this House this
afternoon. Therefore, | have full spmyathies
with whatever demands or grievances the
people have there if these grievances are
legitimate and just and they should certainly
be looked into by the authorities. But simply
because there are certain grievances one
should not go out with certain unrealistic
slogans in order to spoil the whole thing.
Well, that is all that | have to say with regard
to Cachar. | hope my friends in Cachar will
not misunderstand. | have already extended
my offer to them that they can easily join with
us coming out of the Congress in the Assam
Assembly and we can together fight for
Cachar district or for that matter any other
district. Mr. Vice-Chairman, | do not wish to
take any more time except to say ...

SHRI AKBAR ALI KHAN (An
dhra Pradesh): You want to fish in troubled
waters.

SHRI BHUPESH GUPTA: My friend, Mr.
Akbar Ali Khan, says | believe in fishing in
troubled waters .

SHRI PIT AMBER DAS: Not only that.
You trouble waters, just to fish in.

SHRI BHUPESH GUPTA: First of all let
me deal with my friend. May | say that it is
difficult to fish in troubled waters because all
the Congressmen are jellyfish? Now, as far as
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the suggestion that we create troubles goes, may
| say that we are not creating troubles in Assam
at all? The trouble is their own creation. The
entire situation has been created by years of
neglect, cynicism and indifference on the part
of the Congress rulers in Assam who did not
pay attention to even the very elementary urges
of the people who inhabit the hill areas of the
State.” | am not responsible for it. As far as my
Jan Sangh friends are concerned, they are
advocating the theory now of unitary India;
they do not like federation at all; they think
they have captured the Metropolitan Council in
Delhi and it will be only a few steps more to
capture power at the Centre. But | may tell them
that geographically they may be sitting very
near the Centre but politically they are very far
away from it and we are there to bar their way
to capture power at the Centre. | can make that
clear to them. Therefore, | think my friends of
the Jan Sangh should not suffer from any
illusions that they can get into power here. As
far as their line is concerned, it is absolutely
reactionary from A to Z.

SHRI M. N. KAUL (Nominated): They are
divided in their ranks.

SHRI BHUPESH GUPTA: In the
name of unity of India every time they open their
moutfi whether through the RSS organ or
through loudspeakers, but disintegration is
what we have achieved by way of unity.

SHRI SUNDAR SINGH BHAN-DARI:
Now you are really original.

SHRI Y. B. CHAVAN: Not original; he
said 'regional'.

SHRI AKBAR ALI KHAN: No,
aboriginal.

{Interruptions)

SHRI BHUPESH GUPTA: Anyway,
what | want to say is that these
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viewpoints are generally rejected by the
people of this country and | hope they will
never come to be accepted by all those who
broadly stand for democracy and secularism.

Finally, Mr. Vice-Chairman, | pay my
tributes to the Assamese people and the hill
people for the manner in which even at this late
stage thev have come to some agreement over
this matter. Again and again 1 would like to
stress that in a matter like this we should always
seek a democratic solution through discussidns,
negotiations, mutual consultations and that is
how we can solve this problem. Fissipa-rous
movements and agitations are no good.
Although the Congress Party very often
provokes such things, | think we should avoid
these things. It goes to the credit of the hill leaders
themselves and also the people of the Assam
Valley that despite their certain reservations with
regard to the arrangement that is being
proposed they have come together in the larger
interests of the country as also in their own
interests to accept this arrangement. | hope
their expectations will not be belied and their
aspirations and urges will be fulfilled. I do urge
upon the Central Government not only to have
this measure passed and legislations brought
before the House but also to ensure that the
purposes and principles of these measures are
fully carried out by extending all possible help,
sustenance and encouragement to the hill people
whom we must integrate properly and wholly
with the rest of the country by our generosity,
fellowship, kindness, assistance and friendship
all along the line. Thank you.

SHRI A. D. MANI (Madhya Pradesh): Mr.
Vice-Chairman, | rise to give my very reluctant
support to this Bill. But for the fact that the
Home Minister and the Government of India
have committed themselves to a national
consensus on the subject, 1 would have voted
against the Bill. My hon. friend, Mr. Bhupesh
Gupta, referred to the understanding that is
necessary between the hill areas and the plain
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areas of Assam. We are not opposed to any
such understanding. But the manner in which
we have sought to introduce alarming
constitutional innovations in this Bill is
something which is to be regretted.

Under clause 2 of the Bill it is provided that
an autonomous State should be created in the
State of Assam consisting of certain specified
areas. | do not want to refer to what was said
in the Select Committee but some of us feel
very unhappy about the word ‘autonomous'. |
feel 'sub-State' would have been a more
appropriate description of what is sought to be
done under this Bill. Then under clause 2 of
the Bill we are also trying to make it possible
to carry out the amendment of the
Constitution by a simple majority of the
House but the amendment has got to be passed
by a two-thirds majority of both the Houses of
Parliament. Now | would like to ask the Home
Minister whether he would recommend this
solution to other parts of India. For example, |
come from two areas, Nagpur in Maharashtra
and Madhya Pradesh. | was concerned with a
separate Vidarbha State agitation many years
back when the hon. Home Minister was the
Chief Minister of Bombay. At that time he
took the line that he would not have a separate
State of Vidarbha and in 1957 | accepted his
suggestion that the agitation should be
dropped. Now many people in Vidarbha are
asking for the creation of a separate State.
Now Mr. Chavan would stand Tip and say
that he would not accept the solution of a
separate or a sub-State or an autonomous State
for Vidafbha. Similarly in the case of
Telengana there is a good deal of feeling that
Telengana should be an autonomous region.
Would the hon. Home Minister accept this
solution, which is proposed for the State of
Assam, in the case of Vidarbha and
Telengana? (Interruption) Sir, | fee] that this
experiment is not going to work satisfactorily.
I do not want tc be a prophet of doom and | do
nol like that any dismal situation should
emerge in Assam, but | would like tc draw
your attentionto Mr. Gopai
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Barbora's Minute of Dissent, where he says:

"The proposed reorganisation as outlined in
the 11 September declaration has satisfied
nobody in Assam, neither the hills people nor
the people of the plains; both of the
Brahmaputra and the Surama Valley. Even in
Khasi-Jaintia and Garo Hills, for which the
sub-State has been proposed, many people,
whatever be their number now, feel let down
by the APHLC leadership and have formed
the Hill State People's Democratic Party to
further carry on their struggle for a separate
Hill State.”

Now Mr. Barbora v comes from that area and
he knows what is happening there. So | am
afraid that, as soon as this Bill is passed by
Parliament and a new law is brought forward
to reorganise the State of Assam, there will be
a good deal of agitation. We have received a
good deal of memoranda from many
concerned parties including the Gorkhas
objecting to the provisions of this Bill.
Therefore, Sir, what | feel is that this Bill is
seeking to create more problems that it solves.
The moment an autonomous State is created,
the powers cannot be restricted only to certain
subjects. Now law and order is supposed to be
kept away from the hands of this autonomous
State. But the moment this autonomous State
comes into being, they will naturally like to
ask for powers to carry on law and order.
(Interruptions) They would naturally ask for
the administration of law and order. And if
law and order is going to be given to a small
area, what is going to happen to the unity of
this country? This is a matter that the Home
Minister and the Government of India should
very carefully consider—the consequences of
this Bill on the fabric of Indian unity. | feel,
Sir, the moment the autonomous State is
created, that region will ask for full Statehood.
Now,, when the Government of India has
given full Statehood to the State of Nagaland,
how can they deny it to the people of the
Assam hill areas?
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There is a good deal of feeling on the
subject. They want separate Statehood for
the whole regions which are going to be
constituted into these autonomous Stales.
Sir, 1 would like to also mention that the
Governor of these regions will be the
Governor of Assam. Now, even in Nagaland,
as the Home Minister is aware, the Govern-
ment of Nagaland wants the appointment of
a separate Governor. How can he object to a
separate Governor being demanded by the
people of this autonomous region? | am
afraid, the moment we agree to create this
autonomous State, they will ask for a
separate Governor, a separate High Court
and a separate Public Service Commission,
and if we agree, we will be multiplying
fissiparous tendencies in the State of Assam.

Sir, 1 would like to say here that even in
regard to these autonomous regions there has
been no scientific basis for the constitution of
these autonomous areas. Garo Hills are going
to be a part of this autonomous region. The
population of Garo Hills is only 3,07,228,
whereas that of United Khasi and Jaintia
Hills is 4,62,152 according to the 1961
Census figures. This Garo Hills is much
smaller in population as well as in area than
the United Khasi and Jaintia Hills. Garo Hills
are different from United Khasi and Jaintia
Hills in their ethnic origin as they differ from
Assamese or Bengalis or other communities
in all other States in the country. So, what the
Home Minister is trying to do is that he is
trying to bring Garos along with Kha-sis and
Jaintias, but Garos do not like this
arrangement. And there has been no
reference even to the creation of an
autonomous region for the Mizos, and | feel,
Sir, that this experiment will promote a good
deal of bad feeling and controversy in the
State of Assam the moment Garo Hills are
brought together with United Khasi and
Jaintia Hills.

Sir, 1 do not want to say more except to
say that we view this Bill with grave
misgivings. If this Bill is
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passed, we will be seeing that first attempt to
dismantle the fabric of Indian unity. I do not
want to throw cold water on the enthusiasm of
the Home Minister, who thinks that this will
produce an immediate solution in Assam.
Unfortunately, Mizo Hills, which constitute a
very big problem in Assam, do not come
within the ambit of this Bill at all; the Mizo
problem is going to be dealt with separately
and this Bill is concerned only with Garo Hills
and United Khasi and Jaintia Hills at the
present time. Now, Sir, this Assam experiment
is being conducted in a vulnerable border area
bordering with Pakistan and Burma. | do not
think that this is a move we should welcome
with enthusiasm, as my hon. friend Mr.
Bhupesh Gupta has done. But, Sir, we do not
want to dishonour the word of Mr. Chavan.
Since he has agreed to the national consensus,
we vote most reluctantly for this Bill.
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*.... Speaking for myself, | have
been overwhelmed with the thought
that we must give the topmos! prio-
rity 1o the development of a sense
of unity in India, because these are
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critical days. Any decision that might come in
the way of that unity should be delayed till we
: have laid a strong foundation for it. Because of
| that, 1 for my own part have frankly—and |
should be quite frank with this House—not taken
any aggressive or positive step in regard to the
formation of linguistic provinces."

Mg T A FEE s §

IR FEAC 47 AR Fg7 9% fafa-
feer Wifadg a1d #1 WS
qITE AT | IHE A3 AT TAW_a,

F9 a1, A1 39 aF7 AT T AT AW

¥ dfeq wEETE TEE 1 g
AFAT A1, S IFIA AR AT A, S
TEF W oA § owear oafaw aw
femm a1 a7, dew w7 4 —

"The more | have thought about it, the
more | have been attracted to something which |
used to reject previously and which, | suppose, is
not at all practicable now. That is the division
of India into four, five or six major groups
regardless of language, but always, | will repeat,
giving the greatest importance to the language
in those areas. | do not want this to be a step to
suppress a language, but rather to give it en-
couragement. That, | fear, is a little difficult.
We have gone too far in the contrary direction.
But | would suggest for the consideration of this
House a rather feeble imitation of that. That
is, whatever final decisions Parliament arrives
at in regard to these States, we may still have
what | would call zonal councils, that is, a
group of three, four or five States, as the case
may be, having a common council

gz 4 AT Agac fwmy IFE
quar  nfawm arfgr fFAn @
| fergram ® ®zw w1 FEETd AT
AT | & ag wwmar g fF oA
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[#fr s areram]

fasfemrear & St 4@ 4 2 oa@
T A A A 2 TR g
St f e &1 Hug qwwar g 7 do
FAFTATT 45€ 4 o1 ag 7a7 5 faeg-
= § fad are, ofw a9 S g
@ifed ag % ar1 s=i4 ¥ @
WX da-Fezd AdEl § A1 AT,
afg

aq A AT ars wrAw gn fE
VA &1 qg-wzq g s | fer am
fazd &z o amrga Sy adr gue 0%
i 7 gy few wEEe wEE,
wAEAAT AR AT @ WS
TE M W R wmEw AT A
fersfes s &1 w99 wmE =
aTaF § wm w1 Fiew qE
A1 S gurt arg wfor aEE F AT
FT ATT FEl, TAFT G ST AAET,
3 A # fawd 1 qw

aforge & femr frore F2a & AT
@z garfear FAEd | e
0F % F F@T FW F 0F T4
@z gmr wifgr) #aw & A
o ag faad wm a<k I o
a1 qEw, ¥ @@ wsa & @rg ef
qEw &1 famwa § AW v g fF
o7 AT & A7 wEAW FIA 8

mﬂﬁmmwz‘ﬁ
9 %1 wifowr $ifso W osmowT
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THE DEPUTY CHAIRMAN: 1
still have the name of Mr. Pitamber
Das and of Mr. Rajnarain. I was to

¢ have called the Minister at 4.15 but

now 1 shall call him at 4.30. Both of
them can accommodate within the
time limit. Mr. Pitamber Das,

? fF m wie demE g1 WR
N WY AT A 2@ AT 9T Fe
fr zo droar 7 faely & @ aaer
T ogh ® W A ww sl
¥ oAm F a3 WA W FAwes
2egr wiT @ F) wWw-aw 9
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qAr A= F AN E AT HIT AN,
FFE AWl g & faw, g aga
7 gfawat #1 a9 & fad, sfaasi
T T TEEA FT ATEAFAT 2,
oA IR AT AT &1 A ag HETT
AT fr T AT A OQT AGE
¥ g qd fear ) &t v oariv
QAR AER &1 W1 frar o 2
IAG HAT W A W] AW AR
T q1q & @y gar frme i
g fF o A ¥ owewTe F oA
gz wasr ¢ fF gary s oaw o
o fze &=d FwE & Amloq
7z whar & fv foeer fo=r o oso
T oA W oww & fay wyEr 9
A TE AT FUEA TN AAmT
TET a7 Erm & w1 famwa wrw
wE frmmdt & & 97 ¥ for o
AT | T qlE AT Al WA IEAT
& 3T WO T FIAT TAA @ATATE
3T AE AT GAAE AT AFT L
T 4 e fFar o oar, gwa
EL T I I 71 B O -
AT F FAT UH A9 45 &7 fawe
#7 fomr s, gwsiawsi § faae
fFar ST &1 9EA wreEr g a@l
AU I el (O A B o O
TH A9 & A I AaEr a4 [
fagim wwda fFar 2 w7 faa A,
FT F | A AT ATIAA WIAT § T
o i F g, fv fam oA
g0 TEET WA FId F

‘A ATl FT AAAE AT AT

HTATA A1, ZIAT | 2 1
15—3 RSSND/69

Amendment) Bill, 1968

Ziat i gy, wrd 7 fore
THOT Y 2, TET A 21

Frfendt A1 9z & fF & v & 4w
AT g AW oA owEw ¥ fr &
3% & faams 71

<t wFaT A @ (AT 9397) ¢
ATTHT & T2 F

ot diawEaT | WO FEAT
7z & f5 oo g7 F 7 Apr § s
CEIREEEaE L S B C
Z1 F% IAH AYEr GwrfeaE wWE-
FAT ATgd | UGG A A
I AT TEAT AT AT F A F
q FATWATT A fEAT |0 AFAT
OFr FAT A FHA Wl AT UTH
ferz ® gara fmr & s@91 A
7 F g #e fer § wyEr am

AR FE LT

"It is, therefore, imperative that instead
of giving full statehood to small areas like
Nagaland or huddling different Tribal areas
together as is envisaged in this bill for
Khasi, Jaintia and Garo hills, the autono-
mous status of each hill district should be
further strengthened by treating each of
them as a Union Territory. All these Union
territories together with the State of Assam
should have a common Governor assisted
by a number of Commissioners for
different territories, a common High Court,
a common Civil Service, and a common
Police Cadre. A pattern on these lines can
surely be evolved after a thorough
examination of the whole problem by the
commission suggested above. Such a
pattern can fully satisfy the aspirations of
each tribal area and people and at the same
time safeguard the wider interests of the
country as a whole.
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[ #fr dyarra & ]

In view of what is stated above we are
unable to agree with the report of the Joint
Select Committee on the Constitution (Twenty-
Second Amendment) Bill."

Thank you.

THE DEPUTY CHAIRMAN: Mr.
Rajnarain, just 10 minutes. Mr. Das has taken
less than ten minutes.

SHRI PITAMBER DAS: | have deliberately
not taken more than 10 minutes.

THE DEPUTY CHAIRMAN: No, you have
not taken 10 minutes.

THE DEPUTY CHAIRMAN: | do

not think there is partywise arrangement.

ot TAATTEY (IFT 93°) ¢
# mga & fagzw #7 4 5 ww

§ forE s€ @1 s wfwa
gagawfa . a7 47 9@ 2. . .

st TmTEe 15 faae ¥
qEf FT AT 8 A #1125 faAe
FT 9T A1 ZATIT 2 2T
Everyone was given 15 minutes each.

THE DEPUTY CHAIRMAN: |
want to appeal to the House. | said you can
have 20 minutes between you and Mr. Das. You
st TEATCEw: d A9 wET
w9 wd wr g fFowmm owE
WE H aFAr E T F ) HF qear
Arpmmora 7@l far B wad S e
#7 fZ41 1 1t has become your habit.
59 ot & @Iy FAT § WM I
FAT F oW AT FEAr FowE
"H...

may speak now. At 4.30 | will call the Home
Minister.

ol TrwArEe o Aqm g Wi
F1 0F FTA AT a7 § Fr9 TG G
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I have also got my right and duty. I also
represent a party.

THE DEPUTY CHAIRMAN: Your
Party member has spoken.

St QAT ;. B, 8 AT
gad wrow # www aie feaar an
Zar7T 10 fam= 9g@ &7 AT 6
10 fasz =i 2 1 (Interruption.)
qAF AT 21 K 9 AT g oA
GEA O T I 1 € A
3z aF Zma cAnr ag mw Al
#1 At § ag AT A g
ESEE I e B i e A
T & fa7 = fadew €1 e
fFar 21

AT FT [l WEFAT F AT
st of7 T fagww & &1 @
& om adi & W@ & werm, &

qUETHl F qE ACETT OF LT
gfezsior &1, o wef TRAAET
A qWAE F AT AZD FHAT )
WHATT, |7 9™ O TEE T
& %7 % 5 afrasdt az aee
o 3z # faar 01 @ <PM keen
on Telengana safeguards.  The
Prime Minister is reported to be in
consultation with the Home Minister
on the question of providing consti-
tutional guarantee to the Telengana

safeguards ™ T FEEETAAT ATTET
FgHram g ar for J=Er § gaar

77 WOEIT AHAE Efe 7 U W
gfer & &1 o FW FAT  AEl
WTEAT B Ag a1 A9 & wif
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q & AT TW FAT ATEAT E
wafen & frags s ST 2 &
g zm fadgs &1 @wdw § ool
SHAT F AT TART  GHIA FIAT

and f& gardr T @7 N g1 Al

q AT a| Fger =
§ T T W g e et
faa oAt w=rdy St 3 W ozETe
faar o7 waor @ F T
g 97 § W T AU A1 oA F
@ AT £ gwie fam A1 gmw

aqdgq AE FIA 1 g gfewm
At rw oA F s o dEr §
F gfezgmor & w21 gaTa gfeam
T 21
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AEFE AHTEI-TET H 0F fAEE

famr mar &1 ﬁummmw

W § IAH uF A A A H
§00 WEHI wWa § 99 f& @
T OFT AT FOF 380 F F oI
A7 & QAT FATH A UF @ qiq
i 800 @AfFFT @A 1 W TR
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[#fr srrziz]
faeeft T F%94%, A% &9 T FH
o7 fome ow &1 wr g 0w
faeeft @1, vF wrdi @1, 0% faed
F1 AT UF WHI FT1 TW AYE A
T =, e g, e g=
T FwF AT | dez & 9T HWT
F ograr w7, freamfEr @R e,
FUTL AW FT ATTIATT AT IET V|
TSql & a1 el #afad
que g a9 usEl 9w T |
T =T & 9 fwern, g4, e,
L, qTAT WL ST A & fereEe
# fau gfeadt 90 2, 7 79
damE #1 § T oafen ) @ ow=e
o S fagm F mEam € 7 fam
# wme wiz fag wra =fer
gwEdr &1 dr 3fEa g & g
F7 faar wsmr =sifem www oW
avg &1 =mEeqr g SwEr dr
ofY JegTw WA & faw W W @
STl WY e AR FT AT WA
g1 T3 |

T WA W1 gL SWE T EEea
aet gt & v g7 owmmar faee @
OFT AgAl & WK gY WIRHl HaAl
g1 TEAT AEAl £ WAT WH
FOT AT Y8 AT F7 A1 A1 Wa
YA AT Wl 9T BT A g
Fr ofegr @ agr w7 fosr &1 36w,
gl w1 AWE FT @M, FG AT
QAT T FEAT, q@T AT TEF AT
T W T OAYE S Bie-gre
qrzHT &, 4 A % 2w aE q=E"
 wEL A A AuEA SE qE
¥ e AT T a9 ¥ FieEgueA
Z # wer &1 azareT g qar feed-
o g1 FEEEA WME AT AT
T @ wiAe & fau dame aE g

# =rgar g fefemwm ww owee
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AN C U G e L e I
qET A A9 W ¢ | FTAME HIA
% 99 gHE §@r Wifgdr W a9
W oAAT 9 o A7 398 7 39 faen
SdE  FGT | TAfAT  gW  gaw,
afawan 9 g4 aw w7 fHEr
1 qi mfgwr &7 & faw dare
g1 @i oaw § fawm A G
A9 AT T TG AT WO
™ dw@ ¥ uF fava gumE aw
9w 39 fa quma § %
AT AT AEAT A UF o
) W W A w oA W g
q1 T qHEATAT FT FHIA g1 awar
Al

¥ uF §AH qEAr «@ar g
§ 4 g wmm #1 A0 fFar ar
QT G AR A€ &1

St TWAREw . g3 Ffey
ar fwme wEwE #fz 7 W@ oaw
(/99 AZWHT FT §46 &, THE!
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a gw amw a%d g, afew wEEw
2z 19 g, 39+ ar¢ § w1 qifafe-
9 @z & faardi oS 4@
AT FEgToT |Ed A1 dF W 97 A=

Rt
: éa%
4 5’%%
EEEROLL S
g,%ﬁi %ﬂ:ﬂs'ié’iﬁ

argd a fr wgi ag fear gam
f& ‘gz dfauwm § fFEr @ &
g gu ot dweE faduE mAT
HTATH F WEe 9@l TEEl

FEi 1 IIT AF @AT H AT
HEAWFAT F HAAE UF A9
a7 foqe AEEHT Z9 H1 AT
FT @FAT £ TH AYE T U AMA
a9 FT g STl W "L
T A ®T A AAT AT AEEr
F FAA A FA Bl @D AT AR
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FE AT T AE F qaAT 32 F 9
g & a1 (Time bell rings.)

AT W g & 3@ g fa
AR AT A WHET § AE RIS
HHFAT & AT TN W FE 9T
F OART IAUEH K1 A6 T AHAT 2 |
2T & @R &1 W AT &1 TEY
Z 1 W ZATE HuA &1 oqia fagr
AT AT IEHHI OHIT AT HETETT AT
avFe fawE awar

AT & LAY WAGT FT HEL-

i 4
A og
'EE

3
E

:

o)

N

™ faq St swMEE BMo% oW O#
FART W AW fFET W A SR
T OHAET AT AT AETIE |IEIT
Fa1 97 fawes @l wie o fafasr
FNET UL WHA-HHT 9T W AT
yafEar a9 W1 § 3A9 W4 aae
F1 wET e STt | W A aE
axfaa afesm & 9o @@ @i
THHE AT UICZ FT F OATL AW
F1 AFEATA F qE AT T F @Il
AT Wigdr &) afgw Sar f@ &%
@ Fz fam fF ouw FeEw 2
fF w39 W& g 41 faaar 2
FAAT A1 WM § Wi T AW H
q ToH] AU FL E E WIE
THAT W B WhEFT A1 fqw wmr
71 AU THET 90 €1 4 A faw
T T ANAT TR GT 97 "L A
#1 gfez F amd @ F7 @ awer
F1 #rg aamEre fagear

SHRI Y. B. CHAVAN: Madam
Deputy Chairman, except | think the
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[Shri Y. B. Chavan]

speakers on behalf of the Jan Sangh, most of
the other speakers have supported the Bill,
though incidentally they have expressed
doubts about the possibility of working it. No
political problem, and particularly a problem
of these complications can have an ideal
solution, because ideal solutions can be only
thought of as a result of wishful thinking.
Here is a problem problem between two sets of
people. Some people say that the problem is
essentially economic and instead of
politically reorganising the State it is much
better to solve the economic problems of
the State. Economic problems by themselves
can be solved by merely developmental
activities, but there is always a complication
of political aspect which is basically psycho-
logical. Here the people in the hill area have a
desire to have a recognition of their political
personality, and in order to meet this aspiration
a commitment was made on behalf of the
Government of India by the late Prime Mi-
nister, Shri Jawaharlal Nehru, that
maximum autonomy would be given, and the
principle of autonomy for even districts was
conceded in this particular case. So now we
have proceeded on the same line. | never said
that it is with full agreement of all the persons
concerned. Mr. Bhandari tried to tag me on to
this particular idea. We know that in the
process of consensus there is never a
hundred per cent agreement.

SHRI SUNDAR SINGH BHANDARI :
Only the APHLC agreed.

SHRI Y. B. CHAVAN : The Assam
Government agreed. The Assam Government
represents the people of Assam. This is the
basic thing and the hon. Member, Mr.
Bhandari, forgets about it.

SHRI SUNDAR SINGH BHANDARI : If
the Congress Party agrees, why take a
consensus of this House also?

SHRI'Y. B. CHAVAN: lItis not
only the Congress Party, the Communist
Party has also supported this consensus.
Unfortunately, the Jan Sangh

[RAJYA SABHA]
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is not a party to be reckoned with in Assam.
What can | do about it?

So, Madam, the point is that, as | said, it was
because the leaders of the APHLC  wanted
and wanted very strongly a separate State for
hill areas, and | must say that it is a measure of
their sense of patriotism and statesmanship that
they agreed to give a trial to this new scheme.
The scheme is certainly very delicately
balanced. It will have to be worked in an
attitude of understanding, but for that matter
any political system or any political scheme is
always difficult to work. Even if we take the
present distribution of powers between the
Centre and the States, some people are making
it difficult. It depends upon goodwill,
understanding, patriotism, etc. That is very
necessary even to work the present constitution.
When we want to work out any political
solution, it will have to be presumed that
there is minimum understanding to work the
propositions. | presume it when both the sides
have  generally agreed to work it. | have no
hesitation in recommending this Bill.

Some Members have asked whether this
idea of sub-State is acceptable to the
Constitution. Madam, that is exactly why we
are introducing the Constitution
(Amendment) Bill. There was no such thing
accepted by the Constitution so far. That is
exactly the purpose why we are amending the
Constitution. . .

SHRI A. P. CHATTERJEE: | support the
Bill, but according to article 1 India is a
Union of States. How can you really
reconcile it with the creation of a sub-State?

SHRI Y. B. CHAVAN: It is a very
interesting question you have raised. The
relationship of the State and the Union will
remain. For that matter the Assam State
remains. The personality of the Assam State
is there. It is not a bit compromised.
Whatever functions the State had, they have
been distributed between the autonomous
State and the State. There will be a complete
representative Assembly for the
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entire State of Assam. Therefore, the basic
structure of the Constitution is not eroded in
any way.

SHRI AKBAR ALI KHAN: The
State is there.

SHRI Y. B. CHAVAN: The State is
there. |1 am rather surprised, | was trying to
understand the logic of the criticism of the
Jan Sangh. Their general line of argument is
this that the eastern sector is very important
from the point of view of a security and
therefore this area should be kept together
by any means. For that purpose they are
suggesting that there should be more than
five or six Union Territories. What is the
structure of a Union Territory? When a
certain area is carved out of a State and is
given the status of a Union Territory, the
first result, good or bad, is that that area
becomes  administratively,  politically,
constitutionally, separate from that State. Is
that exactly what they want?

SHRI SUNDAR SINGH BHAN-DART:
It is already there.

SHRI Y. B. CHAVAN: ltis not

there. This is my plea that this is the essence
of the thing that has not been understood.
Some Members tried to remind me of the
partition of India. Where is the question of
partition? It is exactly with a view to
avoiding partition of the State, breaking of
the State, that this idea has been accepted. |
do not want to take more time of the House.
As a result of long deliberations and
exchange of views this consensus was
arrived at, and | think it is necessary that this
House blesses the Bill. What is the intention
or purpose of this Bill? As | just now said,
this is the purpose of the Bill that because
people were aspiring to have some
recognition of their political personality, we
have tried to find a solution for that demand
and at the same time we have tried to see
that the integrity of the State of Assam is not
broken. There are other people who are
afraid about what happens to other demands
for other States. | do not
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think these two propositions are comparable
in any way. The Assam situation is different.
The Telengana situation is different. Any
other situation that would be thought of is
different. Therefore, to mix up these two
propositions is to unnecessarily confuse
ourselves. | do not want to confuse the House.
I would make an appeal to them that this is a
very important Bill. Let us pass it unani-
mously because by accepting unanimously
this decision we will give our full moral
support to the people who are going to work
this arrangement.

THE DEPUTY CHAIRMAN: The
question is:

"That the Bill further to amend the
Constitution of India, as passed by the Lok
Sabha, be taken into consideration."

Under article 368 of the Constitution, the
motion will have to be adopted by a majority
of the total membership of the House and by a
majority of not less than two-thirds of the
Members of the House present and voting.

The House divided.

THE DEPUTY CHAIRMAN:
Ayes . .. 173
Noes .. .. 7

AYES — 173

Abdul Samad. Shri A. K. A.
Abid Ali, Shri

Abraham, Shri P.

Ahmad, Shri Z. A.

Alva, Shri Joachim.

Amla, Shri Tirath Ram.
Anandam, Shri M.
Anand:in, Shri T. V.
Annapurna Devi Thimmareddy, Shrimati.
Ansari, Shri Hayatullah.
Arora, Shri Arjun
Bachchan, Dr. H. R.
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Baharul Islam, Shri, "3._6_--»-:"

Barbora, Shri G.
Basu, Shri Chitta.
Bhadram, Shri M. V.
Bhargava, Shri M. P.
Bhatt, Shri Nand Kishore.
Bobdey, Shri S. B.

rar, Sardar Narindar Singh.
Chandra Shekhar, Shri.

Chandrasekhar, Dr. 8. Ty

Chatterjec, Shri A. P.
Chaudhary, Shri Ganeshi Lal.
Chaudhri, Shri N. P
Chetia, Shri P.
Chinai, Shri Babubhai M.
Damodaran, Shri K.
Dass, Shri Mahabir.
Desai, Shri Suresh J.
Deshmukh, Shri T. G.
Dharia, Shri M. M.
Dikshit, Shri Umashankar,
Doogur, Shri R. S.
Dugal, Sardar Harcharan Singh.
Gilbert, Skri A, C.
Goswami, Shri Sriman Prafulla.
Gujral, Shri I. K,
Gupta, Shri Balkrishna.
Gupta, Shri Bhupesh.
Gurupadaswamy, Shri M. 8,
Hasan, Prof. Saiyid Nurul,
Hathi, Shri Jaisukhlal.
Hussain, Shri Syed,
Iyer, Shri M. Ramakrishna.
Judhav, Sardar D. K. '
Jagarlamudi, Shri Chandramouli.
Jahanara Jaipal Singh, Shrimati.
Jain, Shri A, P
Jairamdas Daulatram, Shri.
Kaui, Shri B. K.
Kaul, Shri M, N,
Kemparaj, Shri B. T.
Kesavan (Thazhava), Shri.
Khaitan, Shri R, P.

Khan, Shri Akbar Ali,
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Khan. Shri M. Ajmal. e
Khobaragade, Shri B. D. -~
Kollur, Shri M. L. F
Kothari, Prof. Shantilal.

Krishan Kant, Shri, - P
Kulkarni, Shri A. G.
Kulkarni, Shri B. T. " 7«7
Kurup, Shri G. Sankara. e R
Lalitha (Rajagopalan), Shrimati.
Mahanti, Shri B. K.

Mahida, Shri U. N.

Mallikarjunudu, Shri K, P,

Mandal, Shri B. N.

Mangladevi Talwar, Dr. (Mrs.),
Manti, Shri A. D.

Maniben Vallabhbhai Patel, Kumari.
Mariswamy, Shri S. S. )

Mehta, Shri Om.

Menon, Shri K. P. Subramania,
Mirdha, Shri Ram Niwas. '
Mishra, Shri L. N.

Mishra, Shri §. N.

Misra, Shri Loksnath.

Misra, Shri S. D.

Mitra, Shri P. C,

Mohammad, Chaudhary A.

Mohta, Shri M. K.

Mohideen, Shri S5. A. Khaja.
Momin, Shri G. H. Valimohmed.
Muhammad Ishaque, Shri.
Muniswamy, Shri N. R.

Murahari, Shri Godey. :
Musafir, Shri Gurmukh Singh. ..
Nagpure, Shri V. T. -
Naidu, Miss M. L. M.
Nair, Shri G. Gopinathan.
Nandint Satpathy, Shrimat,
Narayanappa, Shri Sanda, °
Neki Ram, Shri.

Panda, Shri Brahmananda.
Pande, Shri C. D.
Panjhazari, Sardar Raghbir Singh. -
Parthasarathy, Shri R. T,

Patel, Shri Dahyabhai V,
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Patel, Shri Sundar Mani.
Patel, Shri T. K.

Patil, Shri G. R.

Patil, Shri P. S.

Patra, Shri N.

Pattanayak, Shri B. C.
Phulrenu Guha, Dr. Shrimati.
Punnaiah, Shri Kota.
Purkayastha, Shri M.

Pushpaben Janardanrai Mehta, Shri-
mati.

Rajnarain, Shri.
Ram Singh, Sardar.
Ramaswamy, Shri K. S.
Ray. Shri S. P.
Reddy, Shri K. V. Raghunatha,
Reddy, Shri M. Srinivasa.
Reddy, Shri Mulka Govinda,
Reddy, Shri N. Sri Rama.
Reddy, Shri Nagi.
Reddy. Shri Y. Adinarayana.
Reddy, Shri Yella.
Roy. Shri Biren.
Ruthnaswamy, Shri M.
Sadiq Ali, Shri.
Sahai, Shri Ram.
Salig Ram, Dr.
Samuel. Shri M. H.
Sangma, Shri E. M,
Sanjivayya, Shri D.
Satyavati Dang, Shrimati,
Savnekar, Shri B. S.
Seeta Yudhvir, Shrimati.
Sen, Dr. Triguna.
Sen Gupta, Shri Dwijendralal.
Shah, Shri K. K.
Shanta Vasisht, Kumari.
Sharma, Shri Anant Prasad.
Sherkhan, Shri.
Shervani, Shri M. R.
Shukla, Shri Chakrapani.
Shukla, Shri M. P.
Shyamkumari Devi, Shrimati.
Siddalingaya, Shri T.
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Shri Bhupinder,

Shri Dalpat.

Shri Devi.

Shri Gurcharan.
Singh, Shri Jogendra.

Singh, Shri S. K.

Singh, Shri T. N.

Sinha, Shri B. K. P.

Sinha, Shri Rajendra Pratap.
Sinha, Shri Rewati Kant.
Sisodia. Shri Sawai Singh.
Somasundaram, Shri G. P.
Sukhdev Prasad, Shri.

Sur, Shri M. M.

Suraj Prasad, Shri.

Tankha. Pandit S. S. N.
Tiwary. Pt. Bhawaniprasad.
Tripathi, Shri H. V.
Upadhyaya, Shri S. D.

Usha Barthakur, Shrimati.
Vaishampayen, Shri S. K.
Varma. Shri C. L.
Vasavada, Shri §. R.
Venkateswara Rao, Shri N,
Vero, Shri M.

Vidyawati Chaturvedi, Shrimati.
Vimal Punjab Deshmukh, Shrimati,
Yajee, Shri Sheel Bhadra.
Yashoda Reddy, Shrimati.
Zaidi, Col. B. H.

Singh,
Singh,
Singh,
Singh,

NOES — 7

Bhandari, Shri Sundar Singh.
Jugat Narain, Shri
Mahavir, Dr. Bhai.
Pitamber Das, Shri.
Shejwalkar, Shri N. K.
Varma, Shri Man Singh.
Varma. Shri Niranjan,
The motion was carried by a majo-

rity of the total membership of the
Houce ond by a majority of not less
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than mwo-thirds of the Members pre-
sent and voting,

THE DEPUTY CHAIRMAN: We
now lake up clause by clause conside-
ration of the Bill,

The question is:

“That clause 2 stand part of the
Bill.”
The House divided.
THE DEPUTY CHAIRMAN:
. 173
Noes . . A |

Ayes

AYES — 173

Abdul Samad, Shri A. K. A,
Abid Alj, Shri

Abraham, Shri P.

Ahmad, Shri Z, A,

Alva, Shri Joachim. '
Amla, Shri Tirath Ram. )
Anandam, Shri M. bos
Anandan, Shri T, V.

Annapurna Devi Thimmareddy,
Shrimati.

Ansari, Shri Hayatullah,
Arora, Shri Arjun.
Bachchan, Dr. H. R.
Baharul Islam, Shri.
Barbora, Shri G, .- .
Basu, Shri Chitta, =~~~ "'
Bhadram, Shri M. V.

Bhargava, Shri M. P.

Bhatt, Shri Nand Kishore.

Bobdey, Shri S, B.

Brar, Sardar Narindar Singh.
Chandra Shekhar, Shri.
Chandrasekhar, Dr. §.

Chatterjee, Shri A, P.

Chaudhary, Shri Ganeshi Lal.
Chaudhri, Shri N, P,

Chetia, Shri P.

Chinai, Shri Babubhai M.
Damodaran, Shri K.

Tl

Dass, Shri Mahabir.

Desai, Shri Suresh J.
Deshmukh, Shri T. G,

Dharia, Shri M. M,

Dikshit, Shri Umashankar,
Doogar, Shri R. §.

Dugal, Sardar Harcharan Singh.
Gilbert, Shri A. C.

Goswami, Shri Sriman Prafulla.
Guijral, Shri 1. K.

Gupta, Shri Balkrishna.

Gupta, Shri Bhupesh.
Gurupadaswamy, Shri M. S.
Hasan, Prof. Saiyid Nurul,
Hathi, Shri Jaisukhlal.
Hussain, Shri Syed.

lyer, Shri N. Ramakrishna.
Jadhav, Sardar D. K.
Jagarlamudi Shri Chandramoubi.
Jahanara Jaipal Singh, Shrimati.
Jain, Shri A. P.

Jairamdas Daulatram, Shri.
Kaul, Shri B. K.

Kaul, Shri M. N.

Kemparaj, Shri B. T.

Kesavan (Thazh:iva). Shri.
Khaitan, Shri R. P. .
Khan, Shri Akbar Ali.

Khan, Shri M, Ajmal.
Khobaragade, Shri B. D.
Kollur, Shei M. L.

Kothari, Prof. Shantilal.
Krishaa Kant, Shri,

Kulkarni, Shri A." G.

Kulkarni, Shri B. T.

Kurup, Shri G. Sankara.
Lalitha (Rajagopalan), Shrimati.
Mahanti, Shri B, K.

Mahida, Shri U. N.
Mallikarjunudu, Shri K. P.
Mandal, Shri B. N.

Mangladevi Talwar, Dr, (Mrs.).

| Mani, Shri A. D.

Maniben Vallabhbhai Patel, Kumari,
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Mariswamy, Shri 8. 8. o
Mehta, Shri Om.

Menon. Shri K. P. Subramania.
Mirdha, Shri Ram Niwas.
Mishra, Shri L. N.

Mishra, Shri 8. N.

Misra, Shri Lokanath.

Misra, Shri §. D.

Mitra, Shna P. C.

Mohammad, Chaudhury A.
Mohta, Shri M. K.

Mohideen, Shri 8. A. Khaja.
Momin, Shri G. H. Valimohmed.
Muhammad Ishaque, Shri.
Muniswamy, Shri N. R.
Murahari, Shri Godey.

Musafir, Shri Gurmukh Singh.
Nagpure, Shri V. T.

Naidu, Miss M. L. M.

Nair, Shri G. Gopinathan. et
Nandini Satpathy, Shrimati,
Narayanappa, Shri Sanda, -
Neki Ram, Shri.'

Panda, Shri Brahmananda.
Pande, Shri C. D.

Panjhazari, Sardar Raghbir Singh.
Parthasarathy, Shri R. T.

Patel; Shri Dahyabhai V.

Patel, Shri Sundar Mani.

Patel, Shri T. K.

Patil, Shri G. R.

Patil, Shri P. S,

Patra, Shri N.

Pattanayak, Shri B. C.

Phulrenu Guha, Dr. Shrimati.
Punnaiah, Shri Kota.-
Purkayastha, Shri M.

Pushpaben Janardanrai Mehta, Shri-

mati.
Rajnarain, Shri,
Ram Singh, Sardar. _
Ramaswamy, Shri K. 8. . -
Ray, Shri 8. P. o
Reddy, Shri K. V. Raghunatha.

[30 APRIL 1969]

(Twenty-second Amendment) 708
Bill, 1968

Reddy, Shri M. Srinivasa. i ,~..°
Reddy, Shri Mulka Govinda.

Reddy., Shri N. Sri Rama.

Reddy, Shri Nagi.

Reddy, Shri Y. Adinarayana. - _.,
Reddy, Shri Yella.
Roy, Shri Biren.
Ruthnaswamy, Shri M.
Sadiq Ab, Shri. Pl
Sahai, Shri Ram.

Salig Ram, Dr, L
Samuel, Shri M. H. T T
Sangma, Shri E. M.
Sanjivayya, Shri D.
Salyavati Dang, Shrimati
Savnekar, Shri B. S.
Seeta Yudhvir, Shrimati.
Sen, Dr. Triguna.

Sen Gupta, Shri Dwijendraial.
Shah, Shri K. K. SRR
Shanta Vasisht, Kumari,

Sharma, Shri Anant Prasad.
Sherkhan, Shri. .
Shervani, Skri M. R. . .
Shukla, Shri Chakrapant. '
Shukla, Shri M. P.

Shyamkumari Devi, Shrimati.
Siddalingaya, Shri T,

Singh, Shri Bhupinder,

Singh, Shri Dalpat.

Singh, Shri Devi.

Singh, Shri Gurcharan.

Singh, Shri Jogendra.

Singh, Shri S. K. .

Singh, Shri T. N, v

Sinha, Shri B. K. P.

Sinha, Shri Rajendra Pratap.

Sinha, Shri Rewati Kant.

Sisodia, Shri Sawai Singh.
Somasundaram, Shri G. P,

Sukhdev Prasad, Shri.

Sur, Shri M. M.

Suraj Prasad, Shri.

Tankha, Pandit S, 8. N,

e gt T
e T T gy

Lo vt

R
LY Y



709 The Constitution [RAJYA SABHA] (Twentv-second Amendment)

Tiwary, Pt. Bhawaniprasad.
Tripathi, Shri H. V.
Upadhyaya, Shri S. D.

Usha Barthakur, Shrimati.
Vaishampayen, Shri S. K.
Varma, Shri C. L.

Vasavada, Shri S. R.
Venkateswara Rao, Shri N.
Vero, Shri M.

Vidyawati Chaturvedi, Shrimati.
Vimal Punjab Deshmukh, Shrimati.
Yajee, Shri Sheel Bhadra.
Yashoda Reddy, Shrimati.
Zaidi, Col. B. H.

NOES - 7

Bhandari, Shri Sundar Singh.
Jagat Narain, Shri

Mahavir, Dr. Bhai.

Pitamber Das, Shri.
Shejwalkar, Shri N. K.
Varma, Shri Man Singh.
Varma, Shri Niranjan.

The motion was carried by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting,

Clause 2 was added to the Bill.

THE DEPUTY CHAIRMAN: The
question is:

“That clause 3 stand part of the
Bill.”

The House divided.

THE DEPUTY CHAIRMAN :

Ayes . . . 172
Noes . . . 7

AYES—172

Abdul Samad, Shri A. K. A,
Abid Ali. Shri
Abraham, Shri P,

Rill. 1968

Ahmad, Shri Z. A.
Alva, Shri Joachim.
Amla, Shri Tirath Ram.
Anandam, Shri M.
Anandan, Shri T. V.

Annapurna Devi Thimmareddy,

Shrimati,
Ansari, Shri Hayatullah.
Arora, Shri Arjun
Bachchan, Dr. H. R,
Baharul Islam, Shri.
Barbora, Shri G.
Basu, Shri Chitta.
Bhadram, Shri M. V.
Bhargava, Shri M. P.
Bhatt, Shri Nand Kishore.
Bobdey, Shri S. B.
Brar, Sardar Narindar Singh.
Chandra Shekhar, Shri.
Chandrasekhar, Dr. 8.
Chatterjec, Shri A. P.
Chaudhary, Shri Ganeshi Lal.
Chaudhri, Shri N, P.
Chetia, Shri P.
Chinai, Shri Babubhai M.
Damodaran, Shri K.

Dass, Shri Mahabir,

Desai, Shri Suresh J.
Deshmukh, Shri T. G.
Dharia, Shri M. M.
Dikshit, Shri Umashankar.
Doogar, Shri R. S.

Dugal, Sardar Harcharan Singh.

Gilbert, Shri A. C.

Goswami, Shri Sriman Prafulla.

Gujral, Shri 1. K.

Gupta, Shri Balkrishna.
Gupta, Shri Bhupesh.
Gurupadaswamy, Shri M. S.
Hasan, Prof. Saiyid Nurul.
Hathi, Shri Jaisukhlal.
Hussain, Shri Syed.

Iyer, Shri N. Ramakrishna.
Jadhav, Sardar D. K.
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Jagarlamudi, Shri Chandramouli.
Jahanara Jaipal Singh, Shrimati.
Jain, Shri A. P,

Jairamdas Daulairam, Shri.
Kaul, Shri B. K.

Kaul, Shri M. N.
Kemparaj, Shri B, T. ,
Kesavan (Thazhava), Shri.
Khaitan, Shri R, P.

Khan, Shri Akbar Al
Khan, Shri M. Ajmal.
Khobaragade, Shri B. D.
Kollur, Shri M. L.

. Krishan Kant, Shri,
Kutkarni, Shri A. G.
Kulkarni, Shri B. T.
Kurup, Shri G. Sankara. ™
Lalitha (Rajagopalan), Shrimati.
Mabhanti, Shri B. K.

Mahida, Shri U. N,
Mallikarjunudu, Shri K. P.
Mandal, Shri B. N.
Mangladevi Talwar, Dr. (Mrs.).
Mani, Shri A. D.

Mantben Vallabhbhai Patel, Kumari.

Mariswamy, Shri S. S.

Mehta, Shri Om,

Menon, Shri K. P. Subramania,
Mirdha, Shri Ram Niwas.
Mishra, Shri L. N. Ca .
Mishra, Shri 8. N. ‘ .
Misra, Shri Lokapath. ' o
Misra, Shri S. D.
Mitra, Shri P. C,
Mohammad, Chaudhury A.
Mohta, Shri M. K.

Mohideen, Shri S. A. Khaja.
Momin, Shri G. H. Valimohmed.
Muhammad Ishaque, Shri,
Muniswamy, Shri N. R,
Murahari, Shri Godey.

Musafir, Shri Gurmukh Singh.
Nagpure, Shri V. T.

Naidu, Miss M. L. M.
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Nair, Shri G. Gopinathan. *
Nandini Satpathy, Shrimati.
Narayanappa, Shri Sanda. | .
Neki Ram, Shri. T
Panda, Shri Brahmananda,
Pande, Shri C. D.
Panjhazari, Sardar Raghbir Singh.
Parthasarathy, Shri R. T. '

Patcl. Shri Dahyabhai V. = C
Patel, Shri Sundar Mani. o /
Patel, Shri T. K. - ., . '
Patil, Shri G. R. o )
Patil, Shri P. S. R

Wy

Patra, Shri N. .
Pattanayak, Shri B. C.
Phulrenu Guha, Dr. Shrimati,
Punnaiah, Shri Kota.
Purkayastha, Shri M, -°
Pushpaben Janardanrai Mehta, Shri-
mall.
Rajnarain, Shri.
Ram Singh, Sardar. :
Ramaswamy, Shri K. §. RN 32
Ray, Shri S. P. 2T @
Reddy, Shri K. V. Raghunatha.
Reddy, Shri M. Srinivasa. - b
Reddy, Shri Mulka Govinda, - *1
Reddy, Shri N. Sri Rama. R
Reddy, Shri Nagi, - = >~ #nJ
Reddy. Shri Y. Adinarayana. '
Reddy, Shri Yella,
Roy, Shri Biren. e bieiEef
Ruthnaswamy, Shri M. )
Sadiq Ali, Shri.

oo

S

Sahai, Shri Ram. W teidgin g
Salig Ram, Dr. R A7
Samuel, Shri M. H. - - -&f
Sangma, Shri E. M. T :"'v-"‘_
Sanjivayya, Shri D. SRR TAN
Satyavati Dang, Shrimati

Savnekar, Shri B, S. :
Secta Yudhvir, Shrimati, -~ . .08
Sen, Dr. Triguna. BT |

Sen Gupta, Shri Dwijendralal.
Shah, Shri K. K.
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Shanta Vasisht, Kumari.

Sharma, Shri Anant Prasad,
Sherkhan, Shri,

Shervant, Shri M. R.

Shukla, Shei Chakrapani,

Shukla, Shri M. P.

Shyamkumari Devi, Shrimati.
Siddalingaya, Shri T. L
Singh, Shri-Bhupinder. R
Singh, Shri Dalpat.
Singh, Shri Devi.
Singh, Shri Gurcharan.
Singh, Shri Jogendra.
Singh, Shri §. K.
Singh, Shri T. N.
Sinha, Shri B. K. P.
Sinha, Shri-Rajendra Pratap.
Sinha, Shri Rewati Kant.
Sisodia, Shri Sawai Singh.
Somasundaram, Shri G. P.
Sukhdev Prasad, Shri.
Sur, Shri M. M. T
Suraj Prasad, Shri. \ "
Tankha, Pandit 8. S. N.
Tiwary, Pt. Bhawaniprasad.
Tripathi, Shri H. V.
Upadhyaya, Shri 5. D,

Usha Barthakur, Shrimati,
Vaishampayen, Shri S. K.
Varma, Shri C, L.

Vasavada, Shri 8. R. _
Venkateswara Rao, Shri N.
Vero, Shri M.

Vidyawati Chaturvedi, Shrimati.

Vimal Punjab Deshmukh, Shrimati.

Yajee, Shri Sheel Bhadra,
Yashoda Reddy, Shrimati.
Zaidi, Col. B. H.

NOES — 7
Bhandari, Shri Sundar Singh.
Jagat Narain, Shri
Mahavir, Dr. Bhai.
Pitamber Das, Shri.
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Shejwalkar, Shri N. K.
Varma, Shri Man Singh.
Varma, Shri Niranjan.

The motion was carried by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

Clause 3 'was added to the Bill.

THE DEPUTY CHAIRMAN: The
question is;

“That clause 4 stand part of the
Bill.”
NCTE

"The House divided.
THE DEPUTY CHAIRMAN:

Ayes . . . 173
Noes . . . 7
' AYES—IT3
Abdul Samad, Shri A. K. A.
Abid Ali, Shri

Abraham, Shri P.

Ahmad, Shri Z. A.

Alva, Shri Joachin,

Amla, Shri Tirath Ram.

Anandam, Shri M.

Anandan, Shri T. V.

Annapurna Devi Thimmareddy,
Shrimati.

Ansari, Shri Hayatullah.

Arora, Shri® Arjun

Bachchan, Dr. H. R.

Baharul Islam, Shri.

Barbora, Shri G.

Basu, Shri Chitta.

Bhadram, Shri M. V.

Bhargava, Shri M. P.

Bhatt, Shri Nand Kishore,

Bobdey, Shri S. B.

Brar, Sardar Narindar Singh.

Chandra Shekhar, Shri.

Chandrasekhar Dr € »
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Chatterjee, Shri A. P.
Chaudhary, Shri Ganeshi Lal.
Chaudhri, Shri N. P.

Chetia, Shri P.

Chinai, Shri Babubhai M.
Damodaran, Shri K.

Dass, Shri Mahabir.

Desai, Shri Suresh J.
Deshmukh, Shri T. G.

Dharia, Shri M. M.

Dikshit, Shri Umashankar.
Doogar, Shri R. S.

Dugal, Sardar Harcharan Singh.
Gilbert, Shri A. C.

Goswami, Shri Sriman Prafulla.
Gujral, Shri 1. K.

Gupla, Shri Balkrishna.

Gupta, Shri Bhupesh.
Gurupadaswamy, Shri M. S.
Hasan, Prof. Saiyid Nurul.
Hathi, Shri Jaisukhlal.
Hussain, Shri Syed.

Iyer, Shri N. Ramakrishna.
Jadhav, Sardar D. K.
Jagarlamudi .Shri Chandramouli,
Jahanara Jaipal Singh, Shrimati,
Jain, Shri A. P.

Jairamdas Daulatram, Shri.
Kaul, Shri B, K.

Kaul, Shri M. N.

Kemparaj, Shri B, T.

Kesavan (Thazhava), Shri.
Khaitan, Shri R. P.

Khaa, Shri Akbar Ali.

Khan, Shri M. Ajmal.
Khobaragade, Shri B. D.
Kollur, Shri M. L.

Kothari, Prof. Shantilal.
Krishan Kant, Shri.

Kutkarni, Shri A, G.

Kulkarni, Shri B. T.

Kurup, Shri G. Sankara.
Lalitha (Rajagopalan), Shrimati.
Mahanti, Shri B. K.
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Mahida, Shri U. N, ~
Mallikarjunudu, Shri K. P.
Mandal, Shri B. N.
Mangladevi Talwar, Dr. (Mrs.).
Mani, Shri A. D.
Maniben Vallabhbhai Patel, Kumari.
Mariswamy, Shri S. S.
Mehta, Shri Om.
Menon, Shri K. P. Subramania.
Mirdha. Shri Ram Niwas.
Mishra, Shri L. N,
Mishra, Shri S. N.
Misra, Shri Lokanath.
Misra, Shri S. D.
Mitra, Shri P. C.
Mohammad, Chaudhury A.
Mohta, Shri*M. K.
Mohideen, Shri S. A. Khaja.
Momin, Shri G. H. Valimohmed.
Muhammad Ishaque, Shri.
Muniswamy, Shri N. R.
Murahari, Shri Godey.
Musafir, Shri Gurmukh Singh.
Nagpure, Shri V. T.
Naidu, Miss M. L. M.
Nair, Shri G. Gopinathan.
Nandini Satpathy, Shrimati.
Narayanappa, Shri Sanda.
Neki Ram, Shri.
Puanda, Shri Brahmananda.
Punde, Shri C. D.
Panjhazari, Sardar Raghbir Singh,
Parthausarathy, Shri R. T,
Putel, Shri Dahyabhai V.
Patel. Shri Sundar Mani.
Patel, Shri T. K.
Patil, Shri G. R,
Patil, Shri P. S.
Patra, Shri N.
Pattanayak, Shti B. C.
Phulrenu Guha, Dr. Shrimati.
Punnaiah, Shri Kota,
Purkayastha, Shri M.

Pushpaben Janardanrai Mehta, Shri-
miti.
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Rajnarain, Shn.

Ram Singh, Sardar.
Ramaswamy. Shri K. S.

Ray, Shri S. P.

Reddy, Shri K. V. Raghunatha,
Reddy, Shri M. Srinivasa.
Reddy. Shri Mulka Govinda,
Reddy, Shri N. Sri Rama.
Reddy. Shri Nagi.

Reddy, Shri Y. Adinarayana.
Reddy, Shri Yella.

Roy, Shri Biren.
Ruthnaswamy, Shri M.
Sadiq Ali, Shri,

Sahai, Shri Ram.

Salig Ram. Dr,

Samuel, Shri M. H.
Sungma, Shri E. M.
Sanjivayya. Shri D.
Satyavati Dang, Shrimati.
Savnekar, Shri B. S.
Seeta Yudhvir, Shrimati.
Sen, Dr. Triguna,

Sen Gupta, Shri Dwijendralal.
Shah, Shri K. K.

Shanta Vasisht, Kumari,
Sharmu, Shri Anant Prasad.
Sherkhan, Shri.

Shervani, Shri M. R.
Shukla. Shri Chakrapani.
Shukla, Shri M. P.
Shyamkumart Devi, Shrimati.
Siddalingaya, Shri T.

Singh, Shri Bhupinder.
Singh, Shri Dalpat.

Sinch, Shri Devi.

Singh, Shri Gurcharan.
Singh, Shri Jogendra.

Singh. Shri 8. K.

Sinvh, Shri T. N.

Sinha, Shn B. K. P.

Sinha. Shri Rajendra Pratap.
Sinha. Shri Rewati Kant.
Sisodia, Shri Sawai Singh,
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Somasundaram. Shri G. P.
Sukhdev Prasad, Shri.
Sur, Shri M. M.
Suraj Prasad, Shri.
Tankha, Pandit S. S. N,
Tiwary, P1. Bhawaniprasad.
Tripathi, Shri H. V.
Upadhyaya. Shn S. D.
Usha Barthakur, Shrimati.
Vaishampayen, Shri S. K.
Varma, Shri C. L.
Vusavada, Shri S. R.
Venkateswara Rao, Shri N.
Vero. Shri M.
Vidyawati Chaturvedi, Shrimati.
Vimal Punjub Deshmukh, Shrimati.
Yajee, Shri Shee) Bhadra.
Yashoda Reddy. Shrimati.
Zaidi, Col. B, H.

NOES 7
Bhandari, Shri Sundar Singh.
Jagat Narain, Shri
Mahavir, Dr. Bhai.
Pitamber Das, Shri.
Shejwalkar, Shri N. K,
Varma, Shri Man Singh.
Varma, Shri Niranjan,

The motion was carried by a mdjo-
rity of the towal membership of the
House and by a majority of not loss
than two-thirds of the Members pre-
sent and voting.

Clanse 4 was added ro the Bill,

THE DEPUTY CHAIRMAN: The
uestion is:

“That Clause 1, the Enacting For-
mula and the Title stand part of
the Bill.”

The House divided.
THE DEPUTY CHAIRMAN:
Ayes . . 173
Noes . 7
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AYES—173

Abdul Samad, Shri A. K. A,
Abid Ali, Shri

Abraham, Shri P.

Ahmad, Shri Z. A.

Alva, Shri Joachim, = ~
Amla, Shri Tirath Ram. ~
Anandam, Shri M. i
Anandan, Shri T. V.

Annapurna Devi Thimmareddy-
Shrimati.

Ansari, Shri Hayatullah, © 2 .
Arora, Shri Arjun

Bachchan, Dr. H. R.

Baharu! Islam, Shri,

Barbora, Shri G.

Basu, Shri Chitta, .~ +f -
Bhadram, Shri M. V. * .
Bhargava, Shri M. P. =~ ™%
Bhatt, Shri Nand Kishore.
Bobdey, Shri 8. B.

Brar, Sardar Narindar Singh.
Chandra Shekhar, Shri.
Chandrasekhar, Dr. S. -~ ~
Chatterjee, Shri A, P.
Chaudhary, Shri Ganeshi Lal.
Chaudhri, Shri N. P.

Chetia, Shri P. St
Chinai, Shri Babubhai M.
Damodaran, Shri K,

Dass, Shri Mahabir, " I %
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Bhandari, Shri Sundar Singh. Jagat
Narain, Shri Mahavir, Dr. Bhai.
Pitamber Das, Shri. Shejwalkar, Shri N.
K. Varma. Shri Man Singh. Varma, Shri
Niranjan.

The motion was carried by a majority of
the total membership of the House and by a
majority of not less than two-thirds of the
Members present and voting.

Clause 1, the Enacting Formula and the
title were added to the Bill.

SHRI Y. B. CHAVAN: Madam, | move:

"That the Bill be passed." The
question was proposed.

THE DEPUTY CHAIRMAN: Be
brief.

SHRI Z. A. AHMAD (Uttar Pradesh) :
Madam Deputy Chairman, | will be very
brief. I have not much to say. | thought that in
the Third reading of the Bill something should
be said. My first submission is that it is a
happy occasion that on a Bill of this
importance the House has given its consent in
such a large measure. Sometimes, | feel, it is
good to take the consensus of the people's
opinion in view which, on many occasions,
elicits such large consensus. So it is a happy
event and a good and correct move on the part
of the Government to have got such a large
support even on the part of the Opposition.

Madam, it is necessary to bear in mind
certain fundamentals. In the short discussion
that we had here certain fundamental
questions were raised. By the passing of this
measure, or by giving this measure to our hill
brethren are we disintegrating the country? In
fact, it was strange to hear an hon'ble Member
on this side of the
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House who said that India was partitioned
once and it is being partitioned again. It is
fantastic to hear such views. Do you partition
your country if you offer certain concessions
to them? If you concede the democratic urges
of the people recognising that this country has
distinct social groups with distinct cultural
background, with distinct languages, if you
recognise this reality how far is it correct to
raise the cry that India is disintegrated?

Madam, we have to lay down certain
fundamentals. What is disintegration and what
is national integration? | submit, Madam, that
there are two lines of thought on this question.
One is that which is represented by our Jan
Sangh friends who want a unitary system of
Government, with four or five big areas
constituted into States and a very strong
Centre.. ..

SHRI PITAMBER DAS: Not necessarily.

SHRI Z. A. AHMED: ... Madam, this is a
step in the right direction. | personally feel
that for the first time the Indian people got
really united as a nation in our struggle
against British imperialism. After the advent
of freedom certain realities of life began to
assert themselves. What were those realities?

Firstly, there was uneven development of
the country. The second major reality was that
there are distinct social, cultural and linguistic
groups, and if democracy means anything it
should mean that every group should have full
opportunity for the flowering of each specific
way of life, for its specific language, for its
culture, for its traditions. These two big
realities cannot be ignored. | think at that time
the Congress leadership and the Government
at the Centre and the States did not recognise
these realities as clearly as they should have.
Take, for example, the whole question of
formation of linguistic States.

Now some people suggest that there should
be no linguistic States and that the Bombay
Presidency or the Madras
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[Shri Z. A. Ahmad] Presidency which were
formed by the British Government should
continue to exist. It took time for many honest
people to realise the reality that India is a
multi-national State, that it is one State which
has developed into one nation but it is
constituted by nationalities which have their
specific cultures and languages and religions.

Now, Madam, after a lot of agitations this
principle of linguistic States was conceded; the
last one to be formed was Punjab. The matter
does not end here. It must be realised that the
flowering out of democracy is a process.
Within one State there may be certain areas
which would be comparatively backward and
would need more attention and, therefore,
sentiments will come up within those areas. Take,
for example, the question of Telengana.

SHRI B. D. KHOBARAGADE
(Maharashtra): What about U.P.?

SHRI Z. A. AHMAD: May be | do not
know. If the people of Eastern U.P. want
separation ...

SHRI ARJUN ARORA (Utter Pradesh) :
We do not want any separation.

SHRI Z. A. AHMAD: You

may not want it for the time being. But if there
is an urge on the part of the backward people
of Eastern U.P. that they should be constituted
into some sort of an autonomous region, | think
there will be nothing fundamentally wrong with
the demand. Similarly, take the question of
Telengana. | do not want to be very dogmatic
about Telengana. Some people from that side of
the House started saying, "No more
autonomous regions". | say, do not be so
categorical about it. Life will unfold itself.
There will be problems and you should always
have an open mind and flexible policies so that
you integrate those people more and more. Let
there be diversity in unity. You have to recog-
nise that there is a tremendous beauty in the
great national unity that exists today in India. |
consider the Jan
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Sangh attitude not only reactionary, it will
ultimately lead to a dictatorial State. And,
therefore, | consider it totally wrong. Their
whole conception of democracy is rather
undemocratic and | am glad that the people
have started dunking on correct lines and they
stand together against reactionary, undemocratic
attitudes and principles represented by the Jan
Sangh.

Madam, whenever any such democratic
concession is made, | regret to say, these
people raise the cry that India is going to
disintegrate. It is all because they have no
confidence in the essential oneness of the
Indian people...

SHRI MAN SINGH VARMA (Uttar
Pradesh): You have selected the wrong
occasion for your sermon.

SHRI Z. A. AHMAD: One of the

biggest realities of life is the feeling of
oneness, the feeling of unity. I, therefore, say
we should not be afraid in conceding these
concessions. People who have no confidence in
the people and no confidence in the greatness
of the Indian people, they alone are afraid of
conceding any concessions. Therefore, Madam,
I welcome this Bill and | am sure, after
adopting this Bill, we shall not -create
situations where important people will come out
and talk of disintegration.

I think this talk of disintegration should stop.
This talk of reversal of democratic processes
that we have chosen for ourselves should stop.
I am sorry when | find such important people as
the President of the Indian National Congress
saying, "let us go back to the unitary system or
let us abolish these linguistic States". This is
wrong ... {Interruption) ... If you have a
policy, stand firmly by that policy. The process
of linguistic States having been completed, stand
firmly by it. If there are any adjustments to be
made within those linguistic States, let those
adjustments be made in a flexible, proper
manner so that the democratic fabric is
strengthened and the unit of the great people of
India
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is further advanced. That is my sub-
mission. With these words I support
the Bill.
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THE DEPUTY CHAIRMAN: Mr.
Sinha. Five minutes.

SHRI B. K. P. SfNHA (Bihar): Madam
Deputy Chairman, | will be brief. | would not
have intervened in this debate but for the
speech by the hon. Member representing the
Communist Party. | do not speak for my ! arty;
I speak for myself now. Now, | can
understand a plea being made for giving
autonomy to people who have a distinct racial,
linguistic and cultural complex. But then he has
advanced the argument to such an extent that if
that argument is accepted, India will break up
into pieces. He says if Eastern U.P. wants to
separate from Western U.P., then it must
separate, and if in Telengana there is a demand
for separation from Andhra, it is democratic
and progressive to allow that demand. But
Andhra Pradesh is one cultural and linguistic
unit and, therefore, one should not be guided
by these passing demands which are really
manipulated by some interested people for their
own selfish interests, and yield to them, because
these demands are of a passing nature and will
vanish in no time. | am afraid the hon.
Member has tried to project the philosophy
that obtains in the U.S.S.R. to this country
without realising that the political, economic and
social systems of the two countries are entirely
different.

SHRI Z. A. AHMAD: You are
opposed to linguistic States?
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SHRI B. K. P. SINHA: The hon. Member
forgets that while in Soviet Russia there are
republics which are the counterparts of our
States in India, there is one party behind the
whole State apparatus in the U.S.S.R., and-
that is the Communist Party. While the States
have a formal existence, they are really
enmeshed in the iron grip of the Communist
Party and, therefore, the arrangement and
conception of nationalities that prevails there
cannot be transferred to a different environ-
ment. | know how you have solved the
problems of nationalities and minorities. |
know that when the German armies began to
advance, there was a long-established colony
of Germans known as Volga Germans and
you solved that problem of nationality by
transporting them in trucks to the far distant
Siberia. That is how the democratic urges of
the people are met there. And recently
reports appeared that the Tartars were
uprooted from a certain region of Soviet Russia
because somebody higher up in the Kremlin
thought that their loyalty could not be relied
upon, and so in trucks they were transported
to Uzbekistan. Now it has been disclosed that
in that process of transport, 25 per cent died.
And even now when they have been
rehabilitated, when their loyalty has been
affirmed by a regular session of the Congress of
the Communist Party, they are not being allow-
ed to come back and settle in their old
territories. Therefore, you have a different way
of dealing with these democratic urges of the
people. You have a different political,
economic and social set-up. Do not try to
project it in a different environment. If you
project it in a different environment, this
country will break up. And yet we accept that
people with a distinct cultural, linguistic and
racial complex must have autonomy, must
have freedom to develop in their own way, to
advance further. But if in the name of
democracy, to suit your passing interests, you
make a plea for the division of a State like
U.P. or Bihar or Andhra Pradesh which are
single cultural, linguistic units, we shall con-
sider that a disruptive demand and we shall
resist that demand to the last.
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THE DEPUTY CHAIRMAN: You
must wind up. Please wind up.

St Tememw: § a1 fawe o
AT FT LW A AT AW T A
fadzs Fwm wem g fF aw oW
T & fau w0 agf @2 fF o1 e
B fre? gu s Im ¥ § =
INA T F OAFEE #H A
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THE DEPUTY CHAIRMAN:
Your two minutes are over. Please
wind up now.

Y TWATCEST ;WA AT
T AFAAT qT Y OAE@T Al
F FEG AW g STA L 9
TR § A AT E A &1 afan
# Fgar srean g 7 uw gfer sifeqane
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THE DPEPUTY CHAIRMAN:
T[}:n will do.

q 99 1A, g7 ame Ty faar fE
am 7w 2 fr faeen & famg
Frargr 1 717 | (Interruptions.)
TH A7z {3 AT s w7 faerd
g ZMI ®1 AYA AT TEAT AqTEAT
&1 gafae § smgar g & @ =
F1 qaferer g1 #1173 zfeawor & 2o
T FAET AT |

THE DEPUTY CHAIRMAN: Mr
Brar, you have got only two minutes
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THE DEPUTY CHAIRMAN: The Home
Minister.

SHRI BHUPESH GUPTA: No, no. Madam,
I rise on a point of order. (Interruptions). The
point of order is to be allowed.

THE DEPUTY CHAIRMAN:
What is your point of order?

SHRI BHUPESH GUPTA: Madam, | was
a little surprised that when | rose on a point
of order, a chorus developed from that side
and you did not ask the Leader of the House
to stop that chorus. Therefore | say that brute
majority is at work and even the Chair is
rendered helpless in this matter. | am very sorry
for it. These gentlemen cannot go without
passing it. (Interruptions) Therefore 1 say
that there should not be two rules, one for
them and another for us. (Interruptions)
Madam Deputy Chairman, why did you not
name all of them for shouting? You should
have named them all. (Interruptions).

THE DEPUTY CHAIRMAN:
What is your point of order?

SHRI BHUPESH GUPTA: Madam, are
you presiding over the Rajya Sa-bha Session
or are you occupying the chair-at Faridabad?
That is what 1 would like to know.
(Interruptions).

THE DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, please take your seat.

SHRI LOKANATH MISRA: | rise on a
point of order, Madam.

“ft THARGOr ;. qrEAEr, § ot
ATEZ HIH A< 77@= g . . . (Inter-
ruptions) ¥ 9gd ¥ AT AR AT
T EI g
(Interruptions)

t[ Hindi transliteration.
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SHR1 BHUPESH GUPTA: Madam,
I am not casting any, reflection.

st QWA . HIESE, 48
Jrr g F1¢ foeeEmm Jd 77 @

(Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Lokanath Misra.

(Interruptions)

I do not like this way of doing things. Please sit
down. | do not want this sort of pandemonium
in the House. After having gone through all
the stages, on the third reading you should not go
about in this fashion. Mr. Bhu-pesh Gupta, the
words that you have used you must withdraw.

SHRI BHUPESH GUPTA: Madam, | have
used nothing objectionable. They are treating
you as if you are presiding over the Faridabad
Session. As a matter of fact you are our
esteemed Deputy Chairman.

(Interruptions)

Y TEATE . HEAET, T
FATIT @TEE TR ATET GAT F17 . . .

THE DEPUTY CHAIRMAN:
Secretary tells me that there is nothing te
withdraw, whatever Mr. Bhupesh Gupta has
said. So that is all right.

SHRI DAHYABHAI V. PATEL
(Gujarat): Madam, you must use your own
discretion, not your Secretary's discretion.

THE DEPUTY CHAIRMAN:
Secretary has brought to my notice what was
actually said and I find nothing wrong in it.

(Interruptions)
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warfaw . . . (/nterruptions)

Wt fatom awi (wew w3w):
™ 48 ¢ f& wmAm d@’em q
famgraea s s Arama sl & . . .

(Interruptions)

St T . H94 94T #
wAtfaw 71 § ag #5F &1 &% A6
@A & A 999 F Al § Fg
f& T mudr ol w7 AEHAd 9w
LR E NI T S T T
g F7 {5 a7 wOErEE 1 wiadwe
T ?, 7w Azl T8 43 F Wi W
T WE AT 39T 97 38 F Wm-
fa7 o az=at & #2 fF 7 wiEER
F wfa3wa & Feme #1 a@ faew
q &\ A1 g9 ST A & AT
AT AR FIE

SHRI BHUPESH GUPTA: Madam,
I am on my original point of order.
The Business Advisory Committee de-
cided that we should sit up to 6 O’
clock. If Mr. Chavan says that he
would require half an hour for making
his reply, 1 entirely concede that point;
let him speak for half an hour. If he,
however, thinks that he would not
consume the entire time left, i.e., half
an hour, I suggest that others who
desire to participate in the third read-
ing on that side as well as on this side,
they might be given an opportunity to
speak. This is according to the Busi-
ness Advisory Committee.

(Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, please take your seat.
The Business Advisory Committee has
said that we may sit up 10 6 p.m. but
if we finish our business earlier, we
can do so. Therefore I am calling the
Home Minister.
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SHRI BHUPESH  GUPTA:  That
interpretation you cannot give, Madam. | was
in the Business Advisory Committee. | was in
the Business Advisory Committee meeting.
Now you are putting a different interpretation
on it. I am not quarrelling with Mr. Chavan.
Mr. Chavan can speak as long as he likes. But
that should not be done.

(Interruptions)

SHRI Y. B. CHAVAN: Madam, the
House has very carefully considered the Bill
and practically completed its voting except on
this third reading. Now, even at the third read-
ing stage some Members raised those issues
which  possibly could have received
consideration at the first reading stage, and |
would certainly like to meet some of those
points. Let me refer to the first point made by
Mr. Ahmad. | am very grateful to him that he
has supported this Bill. The reasons that he
gave for his support are possibly good as far as
this Bill goes, but I do not agree with his
general philosophy about the reorganisation of
the problems—he says about the re-
organisation of the problems and breaking up
of the States.

SHRI Z. A. AHMAD: | did not
say about breaking up of the States.

SHRI Y. B.
necessary.

CHAVAN:  Wherever

SHRI Z. A. AHMAD: | said, "Keep your
mind open.”

SHRI Y. B. CHAVAN: | am coming to
that. My mind is open. That is the point | am
coming to. You said, "Keep your mind
open." What is this idea of keeping the mind
open at both the ends so that nothing remains
in the mind?

SHRI Z. A. AHMAD: You will have to
keep your mind open.

SHRI Y. B. CHAVAN: | can understand
when one says his mind
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is open, that he is prepared to consider everything
that comes. But at the same time there must be
certain basic considerations which will influence
your thinking. We have first of all accepted the
principle of linguistic States, and | think that is
a wide enough thing and a good enough thing.

SHRI Z. A. AHMAD: | want to explain
what | said. | said that within the linguistic
States some arrangements of this type may be
possible and some such arrangements should
be made.

SHRI Y. B. CHAVAN: Mr. Ahmad, | am
glad if this is your idea. But you see, when we
express these views in the context of what is
happening now in the country, and particularly
when some Members even opposed this Bill on
the consideration that it was going to create more
repercussions and more reactions then, possibly,
they may amount to supporting the
disintegrating process which has of late been
visible in the country. This is exactly why | said
that we are supporting this particular
proposition in the case of Assam. It is not with
a view to dividing the State or breaking up the
State. We are taking this step to keep the State
integrated. And this is, really speaking, where
you are missing the point.

SHRI Z. A. AHMAD: "Keep your mind
open" is all that | said.

SHRI Y. B. CHAVAN: Well, | am very
glad. If it is so, if you mean what | say, | have
no objection to it. As long as you think as |
think, 1 have no objection. Why should I do
that?

SHRI BHUPESH GUPTA: Your
mind has declared a lock-out.

SHRI Y. B. CHAVAN: No, no, my mind is
not that open as yours that nothing/ remains in
that mind.

Then the other Member who spoke, | mean
Mr. B. K. P. Sinha, really speaking he made
the same point as | am making and therefore |
support his thinking in this particular matter.
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[Shri Y. B. Chavan]

Now, Madam, the other Member,
Rajnarainji, he made a very intelligent
speech today. I hope he, somehow or

_other, somelimes reverts to this sort
of thing, whjch is very welcome.

1 am very grateful to this hon.
House that they have considered this
Bill, and for the splendid support that
they have given to this Bill and I am
sure the people of Assam and the peo-
ple of this new autonomous State will
see the spirit with which this Bill has
been supported, and work it out in the
same spirit.

THE DEPUTY CHAIRMAN: The
question 15:

“That the Bill be passed.”
The House divided.

THE DEPUTY CHAIRMAN :
Ayes i oo 175
Noes o e 8

AYES — 175

Abdul Samad, Shri A, K. A,
Abid Ali, Shri

Abraham, Shri P.

Ahmad, Shri Syed.

Ahmad, Shri Z, A.

Alva, Shri Joachim.

Amla, Shri Tirath Ram.
Anand Chand, Shri.
Anandam, Shri M.

Anandan, Shri T. V.

Annapurna Devi Thimmareddy,
Shrimati.

Ansari, Shri Hayatullah.
Arora, Shri Arjun
Bachchan, Dr. H. R.
Baharul Islam, Shri.
Barbora, Shri G.

Basu, Shri Chitta.
Bhadram, Shri M. V.
Bhargava, Shri M. P,
Bhatt. Shri Nand Kishore,
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Bobdey, Shri S. B.

Brar, Sardar Narindar Singh,
Chandra Shekhar, Shri.
Chandrasekhar, Dr. S.
Chaudhary, Shri Ganeshi Lal.
Chaudhri, Shri N. P.

Chetia, Shri P.

Chinai, Shri Babubhai M.
Damodaran, Shri K.

Dass, Shri Mahabir.

Desai, Shri Suresh J.
Deshmukh, Shri T. G.

Dharia, Shri M. M.

Dikshit, Shri Umashankar.
Doogar, Shri R. S,

Dugal, Sardar Harcharan Singh.
Gilbert, Shri A. C,

Goswami, Shri Sriman Prafulla.
Gujral, Shri 1. K.

Gupta, Shri Balkrishna.

Gupta, Shri Bhupesh.
Gurupadaswamy, Shri M. S.
Hasan, Prof. Saiyid Nurul.
Hathi, Shri Jaisukhlal.

Hussain, Shri Syed.

Iver, Shri N. Ramakrishna.
Jadhay, Sardar D. K.
Jagarlamudi, Shri Chandramouli.
Jahanara Jaipal Singh, Shrimati.
Jain, Shri A. P.

Jairamdas Daulatram, Shri.
Kaul, Shri B. K.

Kaul, Shri M. N.

Kemparaj, Shri B, T.

Kesavan (Thazhava), Shri.
Khaitan, Shri R. P.

Khan, Shri Akbar Ali.

Khan, Shri M. Ajmal.
Khobaragade, Shri B. D.

.| Kollur, Shri M. L.

Kothari, Prof. Shantilal.
Krishan Kant, Shri.
Kulkarni, Shri A. G.
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Kulkarni, Shri B. T. * 7. - -
Kurup, Shri G. Sankara.

Lalitha {Rajagopalan), Shrimati.
Mahanti, Shri B. K.

Mabhida, Shri U. N, L
Mallikarjunudu, Shri K. P.
Mandal, Shri B. N.

Mangladevi Talwar, Dr. (Mrs)
Mani, Shri A, D,

Maniben Vallabhbhai Patel, Kuman
Mariswamy, Shn 8. §S.

Mehta, Shri Om.

Menon, Shri K. P. Subramania.
Mirdha, Shri Ram Niwas.
Mishra, Shri L. N,

Mishra, Shri 8. N,

Misra, Shri Lokanath.

Misra, Shri S. D.

Mitra, Shri P. C, T
Mohammad, Chaudhury A, .
Mohta, Shri M. K.

Mohideen, Shri 8. A. Khaja.
Momin, Shri G. H. Valimohmed.
Muhammad Ishaque, Shri.
Muniswamy, Shri N, R.
Murahari, Shri Godey.

Musafir, Shri Gurmukh Singh.
Nagpure, Shri V. T. _
Naidu, Miss M, L. M, #r -
Nair, Shri G. Gopinathan.
Nandini Satpathy, Shrimati.
Narayanappa, Shri Sanda.

Neki Ram, Shri.

Panda, Shri Brahmananda.
Pande, Shri C. D.

Panjhazari, Sardar Raghbir Singh.
Parthasarathy, Shri R, T.

Patel, Shri Dahyabhai V,
Patel, Shri Sundar Mani.

Patel, Shri T. K.

Patil, Shri G. R,

Patil, Shri P. S.

Patra, Shri N,

Patianayak, Shri B, C.
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Phulrenu Guha, Dr. Shrimati. =~ ™~
Punnaiah, Shri Kota.
Purkayastha, Shri M.

Pushpaben Janardanrai Mehta, Shri-
mati.

Rajnarain, Shri. AR I
Ram Singh, Sardar. TR
Ramaswamy, Shri K. S. S
Ray, Shri S. P.

Reddy, Shri K. V. Raghunatha. -
Reddy, Shri M. Srinivasa.

Reddy, Shri Mulka Govinda,

Reddy. Shri N. Sri Rama.
Reddy, Shri Nagi. g e Ly
Reddy, Shri Y. Admarayana Coe
Reddy, Shri Yella, BT
Roy, Shri Biren. p e,
Ruthnaswamy, Shri M. -+ .1 - |
Sadig Ali, Shri. .. . 4a . dnd

Sahai, Shri Ram. FE O e
Sallg Ram, Dr. 1ot [ ';J

Samuel, Shri M. H. . ,lg; oy
Sangma, Shri E. M, . & . . -li¥
Sanjivayya, Shri D. N P
Satyavati Dang, Shrimati. = .. : 1 .,%

Savnekar, Shri B. S.

Seeta Yudhvir, Shrimati.
Sen, Dr. Triguna.

Sen Gupta, Shri Dwijendralal.
Shah, Shri K. K.

Shanta Vasisht, Kumari.
Sharma, Shri Anant Prasad.
Sherkhan, Shri.

Shervani, Shri M. R.
Shukla, Shri Chakrapani.
Shukla, Shri M. P,
Shyamkumari Devi, Shrimati.
Siddalingaya, Shri T.

Singh, Shri Bhupinder.
Singh, Shri Dalpat.

- 8ingh, Shri Devi.

Singh, Shri Gurcharan.
Singh, Shri Jogendra.
Singh, Shri S. K. : _

W PETLARC R L
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Singh, Shri T. N.

Sinha, Shri Awadheshwar Prasad
Sinha, Shri B. K. P.

Sinha, Shri Rajendra Pratap.
Sinha, Shri Rewati Kant.
Sisodia, Shri Sawai Singh.
Somasundaram, Shri G. P.
Sukhdev Prasad, Shri. .

Sur, Shri M. M.

Suraj Prasad, Shri.

Tankha, Pandit S. S. N..
Tiwary, Pt. Bhawaniprasad.
Tripathi, Shri H. V.
Upadhyaya, Shri S. D.

Usha Barthakur, Shrimati.
Vaishampayen, Shri S. K.
Varma, Shri C. L.

Vasavada, Shri S. R.
Venkateswara Rao, Shri N.
Vero, Shri M.

Vidyawati Chaturvedi, Shrimati.
Vimal Punjab Deshmukh, Shrimati.
Yajee, Shri Sheel Bhadra.
Yashoda Reddy, Shrimati.
Zaidi, Col. B. H.

NOES—8

Bhandari, Shri Sundar Singh. Jagat
Narain, Shri
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Mahavir, Dr. Bhai. Pitamber
Das, Shri. Shejwalkar, Shri N.
K. Thengari, Shri D. Varma,
Shri Man Singh. VVarma, Shri
Niranjan.

The motion was carried by a majority of the
total membership of the Bouse and by a
majority of not less than two-thirds of the
Members present and voting.

THE DEPUTY CHAIRMAN:
Now, we have less than twenty minutes. Does
the House propose to continue or adjourn for
the day?

SHRI BHUPESH GUPTA: Letus
take up the next item.

MANY HON. MEMBERS: Let us adjourn
now.

THE DEPUTY CHAIRMAN: |
find that the sense of the House is that we
adjourn’ now.

The House stands adjourned till 11 A.m.
tomorrow.

The House then adjourned at
forty-two minutes past five of the
clock till eleven of the clock on
Thursday, the 1st May, 1969.



